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“That the House do0 now
adjourn.”

MR. SPEAKER: Shri Sitaram
K_asxi—not present. Shri Himat-
singka,

SHR1I HIMATSINGEA (Godda):
Mr. Speaker, Sir, I have hearg the
speech of the hon. Shri Madhu
Limaye. He has tried to condemn the
Central Government for the trouble.
So far as the Central Government is
concerned, I may state categorically
that ag soon as the Central Govern-
ment was informed of the troubles
that were brewing in Gauhatl, im-
mediate steps were taken to send the
Border Security Force and the Re-
gerve Police and they were stationed
in all the trouble-spots. It is a diffe-
rent thing that they were not utilised
properly by the local administration
or the local administration did not
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use them properly, But so far as the
Central Government is concerned,
immediate stepg were taken by them
from Delhi to post all available forces
that they had in different places, {o
Gauhati and other places in time to
be able tp prevent a portion of the
trouble that had started earlier, But
so far as the loca] administration is
concerned, I must say that it com-
pletely failed tp protect the citizens.
Enormous loss of property was caused
by hooligans even when curfew had
been promulgated, and curfew had
started; even during the curfew hours,
the trouble continued and property
after property was destroyed. Valu-
able property was looted and what-
ever was left was set on fire and
destroyed. The police stood as silent
spectators ang the report was that
they had in many places supported
the hooligans and allowed them to
loot property and put thein on fire.
So far as the local administration is
concerned, it completely failed, and
for that, I do not think that the Cen-
tral Government can be taken to
task

As has been stated, the property
of all the different non-Assamese ele-
ments was destroyed. No one was
spared. The property of the people
from Bihar, Uttar Pradesh, Punjab
Sind, Rajasthan and of every other
person who was regarded as a mom-
Assamese was destroyed. It was an
organised thing, and this trouble had
been going on for a number of months.
Notices were issued to individuals, to
associations and to shopkeepers snd
businessmen to clear away from
Assam if they wanted to save them-
selves, but the local administration
faileg completely to do anything.

Assam is a border State full of
trouble of different kinds and it is
absolutely necessary that the local ad-
ministration be strengthened, because
it i8 an area which can give a lot
of trouble] unless proper steps are
taken in proper time, it will be very
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difficult, and therefore, it is necessary
that efficient administration is ar-
ranged by posting a number of effi-
cient persons at the key posis, which
is absolutely necessary for the safety
of the border State. It may lead to
varioug troubles if not attended to
properly.

It is necessary to realise that the
reasons that are being put forward
by the local administration, that there
was some kind of grievances about
non-employtnent or want of employ-
ment for young men, aTe not con-
vincing. It does not seem to be justi-
fied; it is a lame excuse, because the
shopkeepers and businessmen who
have been carrying on the kind of
businesg that they have, are more o
less self-employed; there is not much
room for giving employment to
others. So far as certain pew indus-
tries are concerned, they have taken
proper stepg to employ a large num-
ber of local Assamese young men who
are capable of doing that business and
there cannot be any grievance, and
that cannot be an excuse to allow
this kind of destruction to be carried
on, and the property of loyal and
peaceful ecitizens being allowed to be
looted. Crores of rupees worth of
property had been looted and taken
away and gr destroyed, and the worst
part of it is that the local administra-
tion at least did not take efficient
steps to recover it or to bring the
offenders to book.  Otherwise, that
would have brought confidence in the
local people, Therefore, it iz neces-
sary that steps are taken to round up
the culprits and to create a sense of
security afhong the people who are
there. "

The people who have been affected
are living there over hundreds of
vears. They have been born there.
brought up there and their forefathers
were there. Therefore, to treat them
as non-Assamese also is absolutely
wrong. Even if they gr. non-Assamese
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they are citizens of India and every-
one of them has equal right to be
there as any other person has. There-
fore, it is necessary that the local
administration is geared up and takes
proper steps to see that such people
are not put into difficulties.

The insult to the National Flag has
been mentioned. It was an organised
thing. The people were not allowed
to join the flag-hoisting ceremony.
Only three persons including the
Minister could be present at the flag-
hoisting ceremony, and the students
and others who had gathered together
to prevent people from going to the
Parade Ground, formed themselves in-
to a procession and went_gbhout pul-
ling down the National Flags and
trampling them and putting them on
fire. It is an jnsult to the whole nation
and no step was taken by the police.
In fact, the flag at the police station
itself was pulled down and the flag at
the State Bank of India was also
pulled down and burnt. But still the
local authorities did hot take any
steps. Therefore, I feel that the local
administration was certainly negligent
in its duty and it completely failed to
take proper steps.

As has also been mentioned, diffe-
rent classes of people have been af-
fected. It was not an action taken
against any particular community, but
all the non-Assamese residents of the
place were affected.

I feel that the Government should
now make arrangements to see that
proper officers are posted so that the
local administration may become
strong and efficient, especially so far
as the intelligence side is concerned,
so that the Government might be
able to get timely information and
take proper steps in time.

DR. KARNI SINGH (Bikaner): Sir,

‘what has happened in Assam this time
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is in my opinign a symptom of a very
sinister disease that ig spreading in
this country. As an Independent, I
fee] that there is po sense in merely
apportioning blame either on the
opposition or on the Congress, Rather
the time has come for all of us to
sit together and find 5 solution as to
how we can control thig sinister re-
gionalism, linguism and fissiparous
tendencies that are trying to draw the
<country apart.

‘What happened in Assam is some-
thing that all of us Indians have to be
ashamed of. Citizens from all over
India including Rajasthan suffered as
a result of this. [t is against the very
principles of our Constitution which
lays down that every citizen has the
right to move freely throughout the
teritory of India, the right to reside
and settle in any part of the territory
of India, the right to acquire,
hold and dispose of property and to
practise any profession or to carry
on any occupation, trade or business.
‘When a slogan starts in any one part
of the countiry like “Assam for As-
samese”, “Bengal for Bengalis”,
“Punjab for Punjabis”, “Rajasthan for
Rajasthanis” etc. I -feel the time has
come when all of us in this House and
outside have to get together and
quash thig feeling and create  feel-
ing of oneness in the country, which
is s0 important.

I am sorry to state that with the
passing away of our great leaders
like Jawaharlal Nehru and Lal Baha-
dur Shastri, a big vacuum has been
created. I would like to make it clear
that I have no respect for the Con-
gress party today. But I have always
worshipped the name of Jawaharlal
Nehru, who had become the gymbol
of Indian unity. I am sorry to say
there ig not 3 single man today in
this country who can be called an
All-ITndia figure. ‘You have State
filgures and District figures but
there is not a single man to-
day who can be classified along with
Jawaharlal Nehru or Lal Bahadur
Shastri, We have our Home Minister;
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to us, the pegple of India, he is a
State figure. The same applies to
Mr. Morarji Desai; he may be gne
and a half State figure. I do not wish
to say anything about our Prime
Minister. I come from a chivalrous
State. All I can say is, she is a
very gracious lady. I do feel
that some sort of leadership has
to emerge in this country to fill
up this vacuum, What we peed to-
‘day iz a leader who can go to any
part of the country and millions will
flock round him. I do pot think there
is anybody in this entire House to-
day who can carry millions as Jawa-
harlal Nehru did. That is why this
feeling of gneness and pationalism
that had come t othe country at the
time of independence is gradually
evaporating. All of us must sit to-
gether ang try to fill that wvacuum,
whether by one jndividual or collect-
ively. If thig feeling of regionalism
continues to spread in our country,
ag it is doing today, many of us are
seriously thinking whether the time
has not come to scrap the States and
think in terms in zones. Every citizen
must begin to think seriously how
we cap bring this great country to-
gether. 1 feel that all these linguistic
and regional feelings developing in
this country are extremely sinister
and dangerous. 1 feel one Jday this
same House may have to crap the
States and bring in a new regional
formiula which can gefeat this tend-
ency of “Assam for Assamese”,
“Gujarat for GQujaratis” etc.

Coming to the question of security -
of life and property, I feel every
citizen in this country has a right to
have his life and property safeguarded
by Goverrment. But we have seen
that in many places nowadays the
citizen’s life and property is not safe.
He is not safe to travel; he is not safe
to start his business in different parts
of the country. What sort of a nation
are we trying to build if this ijs the
situation? T would like to know from
the Home Minister as to where he
draws the thin line between self-
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defence and murder. This time is
coming when an armed citizen like
Members of Parliament who have
armg licences may wish to use his
weapon to safeguard his life and pro-
perty. When the Government js not

in a position to protect a citizen, what |

are the rights of the citizen to protect
himself and his property? 1 feel the
Government will have to bring in
some sort of law by which in case of
break-down of law and order as was
the case in Assam, a citizen will be
able to use his arms to protect him-
self, his family and his property. I
fee] the thin dividing line between
self-defence and murder that frighleng
the citizen will have to be made clear.

SHRI Y. B, CHAVAN: If g man is

loping in this country, I feel if all of
us collectively put gur heads together,
we cap find some sort of g solution,
1 feel if we do not work for this uni-
fication of the country, a time may
very well come when this country may
break into as mamy countrieg as we
have States. All citizens in this coun-
try and responsible leaders will have
to try and avert that catastrophe,

Before 1 conclude, I would like to
ask the Home Minister whether he
has any proposal to introduce Presi-
dent’'s rule in Assam or he likes to
introduce President’s rule only in op-
position-run States.

st o G (wfeEr)
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w1 € g g fwe

7Y T ¥ v fF T ¥ 9w
B T W TE A W wE u g,
TEaT gE §, & T wew e § e
A9y A eafir ) Wt Tgrwar A g
Y, uiEh At Y faeely § wrer wm,
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% wgmar A agErd S Ay, Av
g A WIEAT T T, AT F A=L
A & wfr sr-gargfenr waam AR Y
€ 3w & e wwa W e @ oY
2 ¥fFm g o ¥ i T oo
F & form a7g ¥ 9 IAET WEHIT &,
form a@® ¥ Wy IuwT I §, I§ €
FME A qg AT TETAF gt F 1 § o
wd FOT 6 I B B IUIATHAT
wT, Saget wraa, fawEerd safoat
ot frammerd Faerdt 9T ol ¥
faame i Wi smaw & ST qU AT
&g T EATL AGTEY A, qET N A gOrT
wgar &, W1 IT-wE § g WA € WK
TR AT W T3 F GEHT A T|qLR
= Frer, ot fe wiaer & g@ T
!y 1 oF, W N AW,
g o Fefaw &, ot €@ awer w1
TR T, TN GEET §OK F A W
wretr ¥t gfee @t et alt et
Ty wwRT e wTd waw #Y 9SO
Tg TTAEET MW AT W & §f
ot STty Wi awrerdy ® afwam
far g

SHRI D. N. PATODIA (Jalore):
Mr. Spesker, Bir, whatever has hap-
pened there, never before such &
large-gscale damage was done within
such g short period, never before in
spite of large-scale damage the ad-
ministration was as incapable as it
was there. Where did it happen? All
this happened in the border State of
Assam where security arrangements
are expected to be available at its
best. It happened in Gauhati which
is n de facto capital of Assam. It
happened on Republic Day where
police arrangements were already
availsble. It happened in broad day-
light between 9.30 and 12.00 in the
morning.

The seécessionist tendencies and anti-
national activities are rising and
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growing so fast that to minimise the
importance and the seriousness of che
incidents will not be proper and may
become dangerous. There is no doubt
that everything that has happened
there has happened under the nose of
the administration and the police.
with their knowledge and with ‘heir
connivance,

We are aware that the Lachit Sena
element is growing since about one
year. They are carrying out all these
anti-national activities in various
forms about which both the Centre
and the State have ample information
through their Intelligence Depart-
ment. They were propagating seces-
sionist tendencies ‘Assam for Assa-
mese not for Indians’ and so on, and
when the Prime Minister made cer-
tain statements these elements cons-
tituting Lachit Sena and pro-Pakis-
tanis took advantage of the situation,
It gave them the handle and they
utilised this opportunity. They want-
ed to see that with the help of the
local government they make an agita-
tion, a demonstration which is success-
ful. With this background it started.

On 13th January protest meetings
were held, loud-speaker announce-
ments were made, processions were
taken out and posters were p
Thereafter, on 24th January there was
a hartal all over Assam and violence
took place at the airport of Gauhati.
There was an attack on the airport
by more than 500 persons, aircrafts
were prevented from taking off and
one air hostess was injured in the
process. It is surprising how such a
mob was permitted to enter intc the
airport area. Certain attacks were
made on certain factories also. A
decision was taken that on 26th Janu-
ary the Republic Day will not be per-
mitted to be celebrated. Tt was not
only the flag hoisting ceremony tnat
was to be prevented, it was an aati-
Revublic Dav demonstration and deci-
sion was taken to that effect.

abad
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All this was known to the State and
the Centre about which there 15 a
clear proof. The Chief Minister of
Assam and the Assam Government
wrote to the Central Government that
the situation was getting beyond thcir
contro] and if timely action was not
taken, if the Centre did not -hange
its attitude the situation will go be-
yond their control and they may .ot
be able to control it. What tnore
proof can there be about it. In spite
of that the situation was permiiied
to deteriorate. In spite of that all
this happened on the 26th January
and it has been amply described.
But in spite of that nothing was done
either before the disturbances or
during the disturbances or even after
the disturbances. How can anybody
explain, whether it is the Central
Government or the State Govern-
ment, that unti] three days after the
disturbances no arrest was made, no
searches were made, no police raid
was made, not even diaries were re-
corded in the police stations? W*at
does it mean? Still we claim that the
Centre and the State did not have
proper knowledge and they did not
expect so much agitation. Is it not
known to everybody that the Deputy
Commissioner of that area has openly
confessed that instructions were not
carried out by subordinate officers?
Is it not known to everybody that the
Chief Minister of Assam even until
the last stage wanted to justify by
saying that in view of the students’
agitation he was unable to control it?
Is it not known to everybody that the
State Administration and the Thief
Minister were afraid of the students,
afraid of the agitators and were afraid
to arrest them? Is it not a fact that
the Chief Minister permitted himself
to be made a party and wanted to
teach a lesson to the Centre, wanted
to see that the demonstration succeed-
ed and the Centre changed its atti-
tude.

Sir, these were the circumstances.
It is all so disgusting to describe these
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incidents. A few years back similar
incidents took place in Dibrugarh and
surrounding areas and an Inquiry
Commission was set up under the
chairmanship of Shri 5. K. Dutta.
The Commission submitted its report.
That report has still to see the light
of the day. 1 have been told that
that report has conclusively proved
that even in those disturbances the
Government of Assam was involved.
That may possibly be one reason why
the report has not been made public.

. Now, Sir, regarding the Centre my
hon, friend from the opposite side has
said that Centre should not be made
responsible. Does the Centre not
have sufficient intelligence arrange-
ments in that State which is a border
State?
and hour to hour information? If
they do not get, their intelligence is
weak, If they get, then they close
their eyes and do nothing abont it.
Were they not aware that the State
Government sent information to them
in advance explaining the situation?
‘What did they do? Did they not have
sufficient powers, when such a situa-
tion arose in a border State, a situa-
tion of emergency, for them to inter-
vene and do something wunder the
Constitution? They do have such
powers, But in this case they did
not act. Now when so much of
damage has been done, when on the
plea of non-Assamese origin they
were rendered helpless without pro-
tection, the State was unable to pro-
vide even the elementary protection
which is the first duty of the State.
When property worth crores of rupees
has been damaged, the hon. Home
Minister says that the guestion of
compension is very difficult. Why?
Who is to compensate? What for the
State has been provided? They are
unable to provide protection, they
are unable to provide security, they
are unable to take adequate action
either before or after the disturbanc-
es and they are also unable to provide
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compensation. 1 want to staie that it
would be one of the duties of the
State that adequate compensation is
provided and that would be needed to
restore the confidence that has been
lost in the affected people of the area.

Now, another angle which 1 would
like to touch is that Assam is a bor-
der State. It is a strategic area. If
you look at the sequence of events In
these border States, so much of dis-
turbance has been happening in these
border States and the Government
and the Railway administration have
been most ineffective. It started with
Naxalbari; then it came to Kashmir
and now it has come to Assam, At
each of the places, the administra-
tion was ineffective and at each of the
places hooligans had their way.
Which way are we going? Are we
going to make our borders vulunerable
like this? Are we going to invite
Chinese and Pakistanis again into our
territory? Are we not going to be
strong on the borders? What has hap-
pened? In spite of guch damage, so
much lawlessness, so much of inaction
is an ample proof,—and as the hom.
Home Minister has said that, in his
opinion, the administration failed
completely, why was this thing per-
mitted and why is the Government
permitted to function ip this manner?
Will he be good enough to compare
the State of Assam with other States
like Rajasthan? Will he consider
not to apply double standards? We
believe that this is a national point.
This is a point over which the entire
country is involved and we have to
do something.

The tlura pom: waicu 1 wowd like
to stress is regarding the survival of
cy in our country. My hon.

friend, Shri Limaye, has very ably
ctressed on this. We are passing
through a stage where, apart from
economic distress. we are faclng so-
cial unrest and politica] unrest.
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There are language riots; there are
religious riots; there are boundary
Tiots, etc. and we are unable to con-
- trol any one of them. In which direc-
tion is our country going? Is demo-
cracy going to survive like this? My
hon. friend, Shri Nath Pai, said yes-
terday that we do not know how
many Indians we have in our coun-
try. We know how many Assamese
are there; we know how many Ben-
galis are there; we know how many
Rajasthanis are there. But we do
not know how many Indians are
there. This is the direction in which
our country is going. Everything
gets reflected from a weak leadership
at the Centre. I want to say that if
the leadership at the Centre is strong,
the State Governments like Assam,
the Chief Minister of Assam, will
never have the courage to behave in
the way in which he has behaved.
Therefore, it is the Central leadership
that is needed to be strong. It is the
Central leadership that is needed to
be effective if we have to prevent our
country going to Dieces.

SHRI R. BARUA (Jorhat): Mr.
Speaker, Sir, it is with a deep sense
of ‘sorrow and responsibility that I
share the feelings of all the hon.
Members over what has happened in
Gauhati. But I feel it is just a mani-
festation of a bigger disease which
has taken roots in the entire country.
Therefore, it is rather symptomatic
than the disease in itself. 1 would
appeal to the hon. Members to look
at the whole thing from an objective
perspective.

Looking to the geography of the
area, we find that the State of Assam
has been flanked by two inimical
countries; China and Pakistan and,
on the other hand, there are so many
problems that bother the State of
Assam. My hon. friend, Shri limaye,
has thought it fit to come up with
this adjournment motion. But I do
not find the utility of an adjournment
motion when a problem like this faces
the entire country.
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Now, the .nmedjate problem for
us today is how to rehabilitate the
distressed people there and how to
bring about confidence in the people
there. It is true that on the 26th
January, 1967, the disturbances took
place there, The people of Assam do
not take a solace from the fact that
such things have happened in other
parts of the country. We have no
solace from the fact that in Madras,
the National Anthem was not allow-
ed to be sung. We are sorry for
such unfortunate things happening
in Assam. I can assure you that all
shades of opinion came up immedia-
tely condemning violence as a result
of which nothing happened in any
other part of Assam. I myself rush-
ed from here to Gauhati and from
there I went to other parts of
Assam. A .silver lining is there that
the disturbances which happened in
Gauhati did not spread to other
parts of Assam. Therefore, I would
appeal to the hon. Members and to
this House to put their heads
together to see how the distressed
people can be rehabilitated. 1t is not
the materia} rehabilitation but the psy-
chological rehabilitation that is more

important. It needs neither anger
nor emotion but only a practical
approach.

I had the occasion to meet some
yoyng people, some students, and it
was really gratifying to note that
some of them were very sore for all
the ugly happenings that took place
in Gauhati. I am sure, if we ap-
proach the problem with sympathy
and wunderstanding, the people who
were misled will, certainly, not re-
peat the same thing. You will re-
member that the people of Assam
played a prominent role in the strug-
gle for Independence. Even the
present Chief Minister of Assam had
made an immense contribution in the
struggle for Independence. Even
now, he did his best to bring about
peace in the Nagaland,

I was surprised to hear a respon-
sible Member like Shri Limaye say-
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ing that it was the Chief Minister of
Assam who encouraged all this and
it was he who encouraged the people
of Assam to demand a separate State,
I can assure you that he is not a man
of double standards of that nature.
He was free and frank in saying that
he was opposed to disintegration of
Assam., To say something jmputing
motive is something very uncharita-
ble. It was also said that the Chief
Minister made g provocative speech.
May I remind the hon. Member, Shri
Limaye, that on the 13th January, in
a meeting at Gauhati, his colleague, a
S.5.P. member, made a very provoca-
tive speech? This is how the things
‘happen. Therefore, it will be of no

oY wy, fmd ;w1 wEy Taeey ?
werw ", § g @ N EE
& ‘g smivgl & fag” 7 57 sfaey
HEgE A Y Ao feqr 41 3@ X 0w
STATREY FEATS FATY I F T qrEy
7 faed A fear a1 el & Srar
=gt § f& war I o e ?
g wré sefam o fFar & At aw
T PR FF | " ey
4T FgT AT 7

SHRI R. BARUA: What I mean to
-say is that such statements have been
made from such people also.

ot 7y fowd e wEE, Wi
ot 77 T8 Jaor @ § fF SN
w i

SHRI R. BARUA: As Mr. Karni
‘Singh said, this is not a party ques-
tion. It is the symptom of a disease and
it should be dealt with as such. I say
with a deep sense of sorrow that this
disease has spread to such an extent
and it is time we put all our heads
together and to do something to find
‘out the solution.
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17 hrs.

It has also been said that nothing
was done by the State Government.
As my hon, friend sit over there
has said, this kind of thiRg has been
happening in different parts of the
couniry where the police sometimes
remain inactive and the officers do
not act in the manner that they ought
to. A similar thing may have hap-
pened in Gauhati also; so, for that
matter, immediately a commission of
inquiry has been appointed by the
State Government, and certain forma-
litieg alone remain to be completed.
It is also my information that three
of the top officers there have been
transferred immediately subject to
any future punishment that they may
have to face after inquiry is over.
On top of all this, the Government of
Assam had also immediately appoint-
ed investigation cells to go ahead with
specific cases. Therefore, it will be
uncharitable to say that the Govern-
ment of Assam did nothing. On the
27th and algo on the 28th, the police
force was meobilised and all necessary
steps were taken in different parts of
the State to see that there was no
recrudescence of any such trobule.

Therefore, I would appeal to all
hon. Members that this is a problem
which needs the attention of all of us,
and we have to see that such things
do not happen again. It is true that
divisive forces are there now in Assam
as indeed in other parts of the coun-
try, but we should also beware of
the fact that there are inimical forces
on the two flanks to encourage these
things, as has already been admitted
by my hon, friend. So, you can rea-
lise the complexity of the problem.
I was sorry that today somebody was
trying to give a communal colour to
it. 'This is not the time to create com-
plications and make the maiter more
complex. Unless you go to that area
and see for yourself the actua] situa-
tion you cannot appreciate the posi-
tion. If you go to that area you will
find the complex pattern of the popu-
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lation there; the ethnological groups
are different, their standards are diffe-
rent, their ways of living are differ-
ent and so om; at the same time there
is a conglomeration of the different
races and ethnologica] groups. There-
fore, isolating one group from the
other or trying to set one against the
other will Jand us in a serious diffi-
culty in that part of the country.

One hon. Member has said that
President’'s rule is the solution. Here
and now, I may assure you that Pre-
sident’s rule is no solution to the
problem in that part of the country.

SHRI S. M. BANERJEE (Kanpur):
It is a solution only for Haryana.

SHRI R. BARUA: Politically speak-
ing, my hon. firend may be right be-

cause there is a Congress regime there

and they want to throw it out. But
I would submit that it is not just a
political problem. If we really mean
to deal with the problem, then we
cannot do so through President’'s rule.
We must take the people with us.
This is not the time to provoke the
people. ‘Therefore, let us not speak
and do things which may harm the
wider and deeper causes that we have
in view,

MR. SPEAKER: Now, Shri J. B.
Kripalani.

SHRI MANOHARAN: (Madras
North): You had promised to call me.

MR, SPEAKER: There is no ques-
tion of promise. I shall call him
him later,

SHR] MANOHARAN: You should
go according to parties. You may
cal] me next after Shri J. B. Kripalani.

MR. SPEAKER: Next, I would be
calling Shri Bal Raj Modhok.

SHRI RANDHIR SINGH (Rohtak):
Thonse Members who had gone to Gau-
hati may be given some time.
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MR. SPEAKER: I do not know.
There is ample time, and we stilt
have 14 hours left and every party
will get a chance. After Shri J. B.
Kripalani I shall call Shri Bal Raj
Madhok, then I shall cal] one from
the Congress side, and after that I’
shal call Shri Manoharan. Shri J. B.
Kripalani is above all parties. Now,
I am calling him,

SHR] HEM BARUA (Mangaldai):
T had also sent my name.

st o Wo FAFN (wAT)
TR IR ORI W
# A o wiw aren Ay oy A F
FRAT T g1 & gwwa g fE
EWEN B I WET R AT
ofgd f5 @ ww N ag oz
& g A § 19 TE I wer
3 H & gvw w1 o mfww w0
g %A1 {5 i a9 Fr@EAg 4T
@A wAT W & 1 gw dw arshw
wrefmt & qr| A iy wgw By S
FTAT T art ¥ w4, | 91 oFEd
B & 9w ¥ A fowy g
°r:

“Asam is not part of India; Assam.
is for Assamese”, al] the foreigners
must get away.”.

T HE g 9 W ¥ A
:‘;?ﬁ?ﬁ*wmﬁw@m
T ET FT | fws
o3 s et e
ot fsft E ff 0¥ s Fafored & T
Wt Wft o fr Y 77w e aw
A A Arw AEY A diw oad

& qwwen § 5 ag P oy For
furd @ @ gT W, e I 1
T T ¥ Tk At H A wew
T A oqE B A gt 1 W
wE & wgr f& dmfey & sec
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AFA GO Y 1 I N F AT AR
T4 g, WET #Y Agowdr F1 wE o )
& weiwe WY d31 9n I@ FAAT A
fodrE =Y feelm 3 3T Y Y | G
TaAHE A AT A HIE TR F AL,
Aoy I A T T A AT sy A
SATEr ¥87 #1E ST ®ET F ST ST

ot ®o WYo FAAN
o T Y ¥

(FR)

oY dte Wo FATHA : Sw AT
sgram e fr g Rr maAm AT
A AAF T ATAT A § 1 T qE
¥ AU AW T Y T AW AT QAT
W g et | & g § R oA .
Fed & 7 1 94Y & W Y A g
2w gat fedft 3w & A9 g2 o
affT g o Ty s 7
9T AT g I § a9 q@ FvTr £
AT § a9 AT F &7 o ww
qETEE ®T AT &

They are just postponing the evil
day. That has been the bane of this

Government. frew f sfaw
My ofaw @ A A R
T Y€ ¥ 9T AN FT FTH T
Y gaT A oY @ & Al g
T sare WA % A F o ag g
g

Assam for Assamese or Bengal for
Bengalis or Maharashtra for Maharash-
trians or Punjab for Punjabis.

I & ¥ fir foray qomt §, Fray
T § § Ygaeh s o
Re ¥ 9% o aff @, aui ¥ Fredf
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@ 7 | AT e §B gl aTTT
FLAT TO 2 FwaT §, FA AL

ot FT AT & 7

Bengal for Bengalis, but the rest of
India also for Bengalis, Maharasitra.
for Maharashtrians but the rest of’
India also for Maharashtrians, Assam
for Assamese but the rest of India
also for Assamese . .

SHRI S. M. BANERJEE: And UP
for all.

sit WMo wo FATAEN : @ AF
€ gar & i wraw BT weiiT | UF F
oY R g, gl B Hagt § el s
Eaiagi ¥ dur FAX § AR wAT
7T X o § o fer e § e e
9 BT FT 7T W | T AT
FATE & | gAY S Y g A S o

W faT F1% = (e a2
T g

st ao Wo FITAW : oF G
AT A FATA WTH G e |
gaaar § 5 ge awm ow o & 9w
9 Y FH 7E9 { WA § g@d ot
¥ off mawd TG qT AEY AR
g AT A8 & waw § 0 dEY
TaHY ®A 1 9T 9igd o ogw
a9 ¥ qF W G F AW @& @y
el I g f& oW1 gz wET
fagiq =T frar §, @ T=@me W
FALE |

This is not the work of badmashes;:
this is the work of gentlemer.

g g WA wifegy | oafes
wrafat 1 w1 & | ag fedt T
FTH AGT & | WX UIT FE (€ AT
wTEHt FTAT oY 98 A A W ¥
wrdt & 1 AfeT 78w e wmTey
T FTH &, TIHWT & FIC goa1 & AT

L
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“There is honour even among thieves.
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71 4% fergeary oF 27 it
T WE AT S A wgiaeR
mfm #dfr fegma & o

Let them keep their own army; let
them keep their own navy; let them
keep their gwn defence and let them
be outside if they want to. Give them
a fair chance.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): Let them pay for it

SHRI J. B. KRIPALANI: They can
pay for everything they do. They
should not rely upon the Centre. Un-
less you put this proposition before
those people who consider they are not
Indians, there can be no solution to
this problem. We ghould certainly
let them go. We are not Pakistan;
we will not force any province to
be with us. But we cannot allow
our natienal flag to be dishonoured,
our national anthem to be dishonour-
ed and our people living there to be
dishonoured. Why cannot this Gov-
ernment take courage in both hands
and act?

SHRI RANGA (Srikakulam): How
could he expect this Government to
do that?

SHRI J. B. KRIPALANI: This Gov-
ernment goes out to keep the peace the
world over; it cannot keep the peace
in its own ranks, A house divided
against itself is a house built on sands
and when the storm comes, it will
fall. I say that nfany governments
have fallen before,k in India and they
have taken the nation along with
themn. My trouble is that when this
Government falls, it is going to take
the nation along with it. That is the
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tragedy. It is not that the Congress
Government may fdll. It may fall;
It does not matter. One govern-
ment goes and another comes. But it
js taking the nation along with it.
‘That js the sad tragedy.

st wg famd 7, WX A ww
THaTAl A, T FgA & qugA ¥
N garAfesdz Seie aw 53
gz st wg fama ¥ og s 5 T
qT w17 ¥ anhel & faddr wifewy
I W TEEmEE @ me,
agi % dFAEF mEw AW ¥ A
FEE YRR agt 9 W qQA
ghaart 1@ I awg ¥ wew
Hy g wead gk

1716 hrs. -

[MRr. DePUTY-SPEAKER in the Chair)

st mg famd Awwr ww § e
FFEEET  WIHe A gamr|
s w& 1961 ®r W fafwey,
sfeg Ags, F9z< gRWE Fraw
FE 1 IW A9 § AFT 13 AAAQ,
1967 a%, & f& gw fafaey,
o wego, 7 foAw SR A
| S, w5 gwAfaEd ag gd
W A @ fel & aart

SHRI J. B. KRIPALANI: Who is
responsible for that- Is the Gowvern-
ment not responsible? What are you
talking?

SHRI MANUBHAI PATEL: I was
Teplying to Shri Madhu Limaye.

SHRI J. B. KRIPALANI: Is not the
Governmeént regponsible for it? This

is nonsense,

it wAATE B : AR A WA
# ut sgfem fe Awaw ®@w a7
g W E WY, WA ar agr
oot & f5 oF <9 w1 2w ¥ wew
g famr @ | A IHA TR
daqe & § gav G @wd &,
e g A W e dd A
i s e

SHRI J. B. KRIPALANI: What non-
sense are you talking about my age? Is
there any young man here who is
younger than myseif? I say I am
80 years young.

SHRI MANUBHAI PATEL: You are
the youngest here.

SHRI J. B. KRIPALANI: Are not
the Congress people ashamed of the
doing of their Government?

SHRI MANUBHAI PATEL: We draw

SHRI J. B. KRIPALANI: Yet they
have the face to stand up in defence
of their Goverrment’s doings.

SHRI MANUBHAI PATEL: It is no
question of defending anything; it is
putting facts before the House. I am
sorry. I em not trying to excite you.

MR. DEPUTY-SPEAKER: Please
address the Chair.

SHRI SHEO NARAIN: You are
losing your temper. He is a Member.
He has a right to speak.

SHRI J. B. KRIPALANI: He is a
Member, but he must talk sepse. 1
hold my temper when the Houe is on
fire.
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/SRRI MANOHARAN  (Madras

North): Mr. Deputy-Speaker, Sir, I
want to submit our reactions on what
has happened in the State of Assam
on 26th January. My hon. friend, Shri
Madhy Limaye, has explained every-
thing that has been happening in
Assam, In the course of his speech, he
has mentioneq about the extent el
damage done, that women have been
molested, that properties have been
destroyed and that everything has
happened in the State of Assam.

While all that happened, the Chiet
Minister of Assam was not in
Gauhati. 1 am told that on January

24, in anticipation of events that may
arise, he left Gauhati and reached
one of the villages in Assam for a
holiday.

Sir, the general impression in the
whole gtate of Assam was that in
collision with the Chief Minister of
Aseam, the whole episode, all the
drama, was enacted. 1 do not know
how far it is true. But the general
tmpression in the whole State of
Asssm iwas this. The minority com-
munities have been singled out and
these people have been attacked bY
those people who claim themselves to
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be the members of Lachet Sena or
something like that. I can understand
the regiona] feelings of the people of
a particular State. But I cannot un-
derstand this sort of- a thing. If the
regional feeling js allowed unchecked,
I am sure, it will generate imto re-
gion?.l perversion. What we are wit-
nessing today in Assam is the regional
perversion.  The blessing has been
given by the Chief Minister of Assam
and some gther officers who connect-
ed with that. It js really a tragedy
that this kind of thing has been tole-
rated by the Centra] Government. The
Governor is there and he could have
submitted a report, to the Central
Government. Perhaps he might have
submitted a report; I do not know.
But Shri Y. B. Chavan himself has
confessed ag follows. 1 would like to
quote what he himself said here yes-
terday. This was what he said:

“The main question is to find
out exactly what l=d to these dis-
turbances. Then what the res-
ponsibility of the Administration
is in this is also a major question.
1 have personally expressed my
own view that that day the local
administration completely failed.
Tt is ig a matter of shame for us.
I do not want to conceal that fact.
1 do not propose to give protection
to anybody.”

This js the exact confession or ad-
mission on the part of the Home
Minister. 1 want to point out that
mere confession and admission is not
enough. We would like to know what
he is going to do in the present silu-
ation. Biharis, Bengalis, Marathis,
and Sindhis ete. have been singled
out and attacked, and as T have said
already. cars have been selected and
demolished and thrown into the
canals.

My hon. friend Shri P. Venkatasub-
bajah while he was speaking on the
motion on the President's Address was
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naturally expressing his apprehension
about the minority communities in
the State of Madras. For his infor-
mation I want to say only this much.
Perhaps he may have been told like
this by somebody: I do not question
his bona fides; probably he would not
have meant what he said. For his in-
formation I may tell him that during
the peak of the anti-Hindi agitation,
the minority communities have been
protected by the people of Madras
State, In the State of Madras we have

Rajasthanis, Marathi, Gujaratis,
Sindhis and also the Sikh com-
munity. ...

SHRI P. VENKATASUBBAIAH

(Nandyal): On a point of personal ex-
planation. . .

SHRI MANOHARAN: I do not mis-
take hiz intention.

SHRI P. VENKATASUBBAIAH: I
did not mention the context of these
anti-Hindi disturbances: I was speaking
about linguistic minorities generally
and I said that they should be provid-
ed with more facilities, It was in
that context only that I was speaking.

SHRI D, C. SHARMA (Gurdaspur):
1 was in Madras during the last week
of December, and I went to that area
of Madras where the Rajasthanis and
the Telugu people live, and they said
that they were under fire when that
language controversy took place.

SHRI MANOHARAN: Very recent-
ly, each and every minority com-
munity’s association has invited the
Chief Minister of Madras and they
have pxpressed their complete satis-
faction regarding the law and order
situatlon in that part of the country.
I hope the Home Minister here would
have received thousands and thous-
ands of telegrams from these mino-
rity communities stating that they
were safe ang that their position was
secure.

I would like particularly tp men-
#lon here that T belong to a minerity
cemmunity myself The very fact
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that I am here as a Member of Parlia-
ment representing a particular party
is itself positive proof that the mino-
rity community is well established
and secure. So, Madras has the uni-
que opportunity to have a dyaamic
leadership in the person of my Chicl
Minister Shri Annadurai. So, there
is no question of the liquidation cf
minority communities or the minority
communities being put to difficulties.

SHRI P. VENKATASUBBAIAH: I
hope I would get another chanee to
speak. I shall reply to these points.

SHRI MANOHARAN He may nhope
for the best.

In the whole of Bombay, commuri-
ties like the South Indian community,
Bengalis, Gujaratig etc. were molested
and manhandled by the Shiv Sena.
Then, the press reporters went to our
Deputy Prime Minister Shri Morarji
Desai. They asked him ‘Are you going
to be a passive spectator of the hool-
iganism let loose by the Shiv Sena?’.
and shsmelessly, the Deputy Prime
Minister gaid without any sense of
responsibility. Don't you know that
there is the DMK party in the
South?. He had the guts enough to
equate the DMK with the Shiv Sena.
On the contrary, I would say that we
have been responsible for maintaining
the law and order gituation in our
State.

Another thing. While the Shiv Sena
was creating havoe. ...

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May I rise on a
point of explanation? The hon, Mem.
ber cennot make an allegation and
then say that T will not have a chance
to explain,

What I said had been torn out of
context in a very shamless manner
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SHRI VASUDEVAN NAIR (Peer-
made): What iz that context? It has
appeared in all the newspapers,

=t 7q fomd : dadq A W=
T At ATE F®Y Ay AGT &
g 1 IR IR ag A TEA
=1lgd 4t

SHRI P. RAMAMURTI (Madurai):
Let him say what it is.

SHRI VASUDEVAN NAIR: He was
keeping mum al] the while.

SHRI E. K. NAYANAR (Palghat):
Does he deny the press report?

SHRI MONOHARAN: 1 expected
some decensy from him. I am sorry 1
am disappointed.

SHRI SONAVANE (Pandharpur):
The hon. Member gaid something
shamelessly,. So he need aot feel
SOrTy.

SHRI MONOHARAN: When the
Shiv Sena activities were going on
the Bombay State, my Chief Minister
was asked by pressmen, ‘What is your
reaction?” I will quote what he
said. When Shri Karni Singhji was
talking about the dearth of leadership
in this country, I was thinking about
my Chief Minister. He said: ‘What
is required today is not Lachit Sena
or Shiv gena. What is required today
is a Seva Sena'. That is the leader-
ship that is required in the country
today, That is the leader whem we
want.

I would request the Home Minister
to consider this thing which is gra-
dually developing. Right under the
very nose of the Delhi Government,
a scandaloug collapse of law and or-
der was witnessed by the people of
this country on New Year Eve 2t
Connaught Place. Certain young in-
dividauls having drunk came out in
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the open and tried to molest ladies,
even the wives of diplomats. What
happened hereafter? What action has
been taken by the Government of
India is not known.

So it is going on. Who is responsi-
ble for this? I do not like to put the
blame on anybody. But facts are facts
and have to be faced. The villain
of the whole tragedy in the country
is none gther than the Copgress
Party.

So I request the Home Minister to
study this problme without any poli-
tical bias, because the question of
minority rights has to be taken into
consideration. Democracy might be
majority rule, but the preservation of
minority rights must be the guintes-
sense of democracy. So I request him
to consider this matter, Having con-
fessed that the law and order situa-
tion is out of control it is a clear case
of complete failure of the zonstitu-
tional machinery. I want to ask Shri
Chavan: Why should he aot have
asked the Governor to submit a re-
port? Or what prevented the Gov-
ernor from submitting a report to the
President recommending dismissal of
the Ministry» Had it been a non-
Congress Ministry, that WMinistry
would have been to pled or gismissed
by now.

So the whole problem should be
viewed through the democratic way
of solving it, not through any politi-
cal angle. I request the Home Minis-
ter to find an immediate solution to
this problem. Otherwise, as previous
speakers have gaid, the integration of
this equntry will be a will-o-the-wisp.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr. Deputy-Speaker, the
deeply disturbing events which have
taken place in Assam are evidence of
what I consider to be the disgrace
abounding which prevails today in
our country, ang that is on aceount of



Digturbances in MAGHA 25,

753

ibhe bankrupt leadership at the Cen-
‘fze, a leadership which hag neither
administrative acumen nor political
amsight, which js busy with its petty
seif-interested  preoccupations about
cBnging some how to power. The
Fesult has been that we see in Assam
& wery dismal way in which the dec-
Tme and fall of the Congress 1s heing
-emarted.

In Assam, the putrid picture et
pebitica] dog-fight is really so melan-
chaly that one hesitates to describe it.

38 hra

We know wery well how the
adwministration is weakened on ac-
comnmt of the Congress Farty there
being riven by dissensions. There
age groups led by the  Chief
Mmister Mr, Chaliha, there is
Dev Kant Baroeah, there is Mahendra
Moban Choudhury, and there is ano-
ther person who was a member of this
MHoose a long time ago, Debesvar
8arma. I do not know what the Minis-
ter of Industrial Development docs
these days, I hope he is kept busy with
pwoblems of industrial development,
but he may also have a finger in the
dirty pie which is cooking all the time
in that extremely helpless gtate,

Bo, this js what is happening, and
the Government of India is showing its
epgregious incapacity just as in the
case of Maharashira. The Shiva Sena
bas been mentioned. It is a slande!
on the name of the great Shivaji,
and yet Mr. Chavan is here unable to
do ® thing about it. Now there Is a
Lachit Sena. Lachit Barphookan was
a loeal hero of Assam who resisted the
Mogbuls. His name is being abused
4nd slandered in jobs which are of
esuch a terribly disgraceful charseter.

T am sorry that today in the course
of the debate my hon. friend Mr
‘Madhok referred to the Muslims hav-
ing been exonerated from the treuble
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there, and he made certain 1nsinua-
tions. I wish he had not made those
insinuations.

SHRI BAL RAJ MADHOK: What-
ever I said was based on facts, and 1
challenge anybody to disprove my
facts.

SHRI DHIRESWAR KALITA (Gau-
hati): 1 accept the challenge.

SHRI H. N. MUKERJEE: A little
while ago my hon. friend Shri Kalita
gave me the information that at least
he could, out of his own personal
knowledge, say that there is the case
of a Muslim gentleman of the name of
Muhammed Sufi whose house in
Gauhati was burnt: But I do not want
any kind of discriminating referece
made to memberg of the minority, reli-
gious, linguistic or others, in the
course of a discussion in which we
want to develop and strengthen the
forces of national integration. In the
context of so many riots having taken
place where the Muslims have suffer-
ed grievously, the intervention of Mr.
Madhok was utterly unworthy and his
reference to Kashmir, which is a
knotty enough issue without our hav-
ing to dirty the waters over and over
again, was also completely gratuitous.

I refer then to what has already
been mentioned by so many of my
friends here, that is, the responsibility
of the Centre when the inefficiency
and failure of the local Government
was patent to everybody. I have here
a Bengali weekly called Compass, run
by a revolutionary who had spent
about 30 years in British jails which
hag a report, and it says, it refers to
chapter and verse, that everybody had
known about the deliberate prepara-
tions being made for what was guing
to happen in Assam, but neither the
State Government nor the Central
Goverment did anything about it.

Mr. Kalita, our colleague in this
House, has toid me this, that on the
morning of the 26th the National Flag
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hoisted at the Communist Party Oifice
wa, hauled down. The National flags
boisted jn the Communist Party Office,
Eauhati, and the P.S.P. office, Gauhati,

.fwere both kmuled dowp by hooligans.

* The number of the taxi in which the
hooligans came in order to do the
hauling down was communicated to the
police, but not a step was taken about
it. g

I can give s¢ many other instances
_ which are ‘mentioned in this article,
but you will not give me time, but I
would refer to at least some matters
* where Mr. Chavan js said to have been
involved. Here are reports which say
that when Mr, Chavan went there, he
did make some fairly good statements,
1 must give him credit for that, but
when was there and Mr. Chaliha was
present, at a particular point of time
ihe Chief Minister had been asked,
“Did you not know which press had
printed these leaflets of a dangerous
ang mischievous character?, and
Mr. Chaliha is reported to have ans-
wered—I am giving a rough transla-
tion—“I know everything, but what
can I do? If I have to arrest the peo-
Ple concerned, then many big leaders,
very distinguished people would have
to be arrested and perhaps at the
very end, we shall discover that ex-
cept for you and me, nobody wovld
be left here”. This is what is put in
the mouth of Mr. Chaliha.

It is said also that on the 28th
January in the morning at the Circuit
House therp wag a meeting of politi-
cal leaders, I do not know, I am quet-
ing from g report printed in a very
Eeputable journal, this is not a sensa-
tional weekly. a paper called Compass
The political Jleaders asked Mr.
Chaliha: why did you not arrest the
well-knowr, anti-socia’ figures whom,
you know, were behind this business?
Mr. Chaliha answered very frankly:
what would have havpened if 1 had
made that trial? Ultimately, T would
'_ha\re been driven gut.” These gre the
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words which are put in the mouth of

"Mr. Chaliha. I know Mr, Chaliba; he

has been a Member here and 1 have
a soft corner for him. I know he
wanted to bring about some reconcili-
ation between the gisparate elememts
inbabiting Assam and I know that he
has been a victim of political factiom-
alism which is going on in that Stape.
That is why heaven knows what mis-
chivous elements are behind this parti-
cular kind of thing which has
happened in Assam, We have to think
as to what exactly we ought to do im
regard to Assam,

The Prime Minister and her cof-
leagues are unable to make up their

minds about any long-terrm
solution of the problem of the
peoples of Assam and talk im

different voices from time to time
They say one thiig to the kit
people; and another thing to the peo-
ple of the wvalley and all kinds of
things to all kinds of people. The re-
sult is that nobody takes the word of
this Government seriously. Then com-
fronting the hill people, the Prime
Minister or her representative sxys
something in order to placate them
but while confronting the plains people
she says something different. She gives
statements. She did come out with ome
statement which offered unnecessary
provocation to certain elements of the
youth of Assam. If she had any notiom
of statesmanship she would not have
behaveq in this fashion.

Besides you have to remember that
Assamn after all is  strategically msi-
tuated. Assam is also one of those
States which can say that it is mnot
being assisted to stand on its owm
feet. Why do people form facist com-
binations like the Siva Sena or Lachit
Sena? It is because opportunities of
industrial development which would
bring them employment are being
denied to them. During the last
twenty years of planning, only 5,000
employment opportunities had bean
created. That ir the report which eir
culates in that State. It is the largest
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oil producing State but the second
refinery is denied to them. A petro-
chemical complex is not being put up
there but in Barauni. Not a metre of
broad-gauge railway is in Assam.
There is no second bridge on  the
Brahmaputra and economically Assam
is kept behind. If there is that kind
of economic deprivation, it causes
frustration and cynicism and despair
and that is the breeding ground for
fascist movements and they became
the play things of certain factional
elements in Assam. God help us and
the country. This is exactly what is
heppening. Therefore, we have to be
extremely careful about these things.
We have alsp to remember that when
revealations of the CIA’s activities
came to be made, a man called John
Smith had written a pamphlet which
had been circulated. It mentions how
the CIA money had been spent—
rightly or wrongly—for the purpose
of bringing about literature on United
Bengal, United North—Eastern State
and all sorts of bunkum notions which
go against the country and endanger
security in our part of the country.
Therefore, we have to be very care-
ful. There has been a complete fai-
lure on the part of both the State and
the Central Government and the most
egregious imaginable default on the
part of the Congress Party which
rules at the Centre and in Assam and
therefore this adjournment meotion is
orie which should commend itself to
the House.
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of g9 ®Y 7 FCaFT AT f5e gw aw
& ¥y grm(smawrw) . . F oA
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SHRI P, RAMAMURTI (Maudrai):
Sir, I do not want to go into details
of the incidents that have taken place,
Enough has been said about them.
Listening to the speech of my friend,
Mr. Madhok, I find he has got one
panacea for all these things, He says
if we have unitary form of govern-
ment ant if all powers are concentrat-
ed in the centre, all these troubles
would not arise,. What else have we
got today? It is g federation Only in
name. Where is provincial autonomy?
Is it not a fact that all the troubles in
this country arise fundamentally be-
cause of lack of powers in the hands
of the States and concentration of
powers at the centre? After all, we
want unity of this country. But let
us also realise that when we talk
about unity, that unity must be found
in diversity. We are not people of
the same type. We are people whn
speak different languages, who inha-
bit different territories, who have in-
herited different customs and differ-
ent cultures. These are facts of life.
Why is it that a Maharashtrian feels
that he is a Maharashtrian or a
Tamilian feels that he is a Tamilian?
Is it wrong to have that feeling? I
do not think it is wronz. On the
other hand, we have to find unity in
the midst of this feeling. That is the
only way this country can go forward,
In the countries of Europe. where
such thines exist, where people speak-
ing the same language inhabit a par-
ticular territory. single-nation States
have been formed. In this country we
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do not want such a thing. We want
all these things to be formed into a
single State. At the same time we
should recognise the aspiratioms of
these people, recognise their equality
and the feelings they have. Unless
we make provision for al] that all this
talk of unity will be just a mantram
and the country will go fo dogs.

Let us take the question of Assam.
My hon. friend Shri Manubhaj Patel
was saying that nobody gave him the
reason for bringing forward this
motion, nobody gave any argument
for this motion. I g I will be
able to convince him that the Central
Government has been wobbling on
this question. If I am able to con-
vince him I hope Shri Manubhai Patel
will vote with me and not with the
Government, After all, we should re-
alise that in this sensitive spot, just
like other people in this country, there
are what are called Tribal people who
have been living there. They have
their own separate customs and
manners. Unfortunately, during the
British period they have been extre-
mely backward. Now with the dawn
of freedom those people also have got
their political aspiration and they
want to be equal with the other
people of this country. Under these
conditions, is it wrong for them to
think that if, for example, the Assa-
mese spesking people can have a se-
parate State, if the Tamil-speaking
people can have their own Tamilnad,
if the Punjabi-speaking people can
have punjab simply because they are
more advanced culturally, politically
and_ economically, because the Tribal
people are backward they are not able
to have their own State within fthe
Indian Union. Tt is a stmply a demand
that these people are raisine,

Unfortunately, in Assam there was
2 conglomeration of these people and
the muajority happened to be from
the plains. T am not saying that the
common Assam peoole want to domi-
nate gver them. They are not the
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people who are exploited. Unfortu-
nately, there are elements in the
upper strata of the people from the
plaing who want to dominate, who
think that these Tribal people or hill
people can be utilised for purposes of

exploitation. This thing has been
going on. Therefore, when the de-
mand arose, what happened? On the
13th January, 1967—there was not

the present Home Minister but his
predecessor Shri Nanda was the
Home Minister—

SHRI Y. B, CHAVAN: T was the
Home Minister and 1 take ful]l -es-
ponsibility for all that is said there.

SHRI. P, RAMAMURTI: I am sorry
This is the statement made by the-
Government of India.

“The Prime Minister and the
Home Minister have held detailed
discussions with the leaders of
the All Party Hill Leaders Con-
ference. The Government appre-
ciates the political aspirations of
the people of the hill areas of
Assam and has decided to reorga-
nise the State of Assam.”...

This is the first part of the state-
ment and I approve it fully. Then
they: go on to say:"....bearing in
ming the geography and the impera-
tive need of security and co-ordinated
development of this region”. Then
they said:

“The Home Minister discussed
with the APCC leaders the pro-
posal for a full scheme based on
federating - units having equal
statug not subordmate to one
another should provide the basis
for this reorganisation.”

It is not a mere proposal. Later on
the Government tried to escape sav-
ing that this is a mere proposal. I
want {0 point out that from the
wording of the communique nobody
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can come to the conclusion that it is
a proposal. It is a definite commitment
on the part of the Government of
India. Later on it says.

“In this arrangement a limited
number of essential subjects of
common interest would be assign-
ed to the Federation leaving the
rest of the State funotion to the
federating units which will have
+heir own council of ‘ministers,
legislatures etc. etc.”

It did not say that the Government
of India was putting forward this
proposal to the various parties in
Assam. On the other hand, the last
and concluding paragraph of that
statement was:

“Details of the scheme includ-
ing the subjects to be allocated to
the regional federation would be
worked out within six months by
a committee...”

It was not after those people ac-
cepted it, even before they have said
this. f

“committee at which all con-
cerned interests could be repre-
sented.”

This was a definite commmitment made
by the Goverrment of India. After
all, if language means anything, when
they say that within a period of six
months details of this Federation will
be worked out, it is a definite com-
mitment. Otherwise, the Government
could have said that they were mak-
ing this proposal to those leaders and
they can come to a conclusion. Sub-
sequently what happened was that
the various parties of Assam and the
foremost among them, the Congress
Party, had discussions with Mr, Cha-
liha at that time before making the
statement. But later on Mr. Chaliha
found opposition in his own party.
The state of the Congress Party was

very well described by my hon.
friend, Prof. Mukerjee. Therefore,
jmmediately Mr. Chaliha turned

against it, there wag terrific opposi-
tion to it from the leaders of the
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plains. What happened then? The
Congress Party was tn the forefront.
Then, the whole thing was given up.
They said, “We will have another
committee, Asoka Mehta Committee.”
They promised to work out this thing
within six months. They kept quiet
for six months and just towards tne
end of it, they appointed Asoka
Mehta Committee which completely
scuttled the whole idea of federa-
tion. Naturally, there is turmoil and
a feeling of distrust among the hill
people.

During the last session, in Novem-
ber, the Government came out with
a proposal that the whole thing will
go to the national forum. At that
time, we saw that Mr. Chaliha had
come here to lobby with the members
of various parties and he had brought
with him a number of students who
were housed in a vacant house of
the Chairman, House Committee, here,
which is not an honour given to the
ordinary people, for the purpose of
going and meeting various people.
Later on, we know that the Assam
Congress Party itself said that they
would get out of the All-India Con-
gress Party if this federation is ac-
cepted. This was the particular posi-
tion in which the Government of
India was finding itself. We know
that, before the 26th January—I am
not going into the question of Lachet
Sena and all that because I have not
got time to do that—open propaganda
was ‘made .in Assam that unless a big
upsurge takes place. unless we show
that we can create disorder of a very
bad sort, the Government of India
will impose federation and, therefore,
we shal] show that we can also create
a tremendous amount of upsurge.
That is what was openly preached.

My hon. friend, Shri Patodia, from
the Swatantra Party, pointed out that
the Home Minister, the Government
of India, had received an intimation
from the State Government saying
that the situation will g0 out of hand
it the Government of India does not
change its policy. What is the policv
that thev wanted to change? The
State Government wanted the Gov-
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ernment of India not to have anything
to do with the idea of federation.
They wanted that the Government of
India must give up this idea of fede-
ration and that, if it is not done, the
situation will get out of control. Here
is the proof that the State Govern-
ment was a party to this whole thing
because they wanted to scuttle the
whole idea of federation. It is not the
common people of Assam but ] know
certain interested people at the top
level who want to utilise the discon-
tent of the common people against the
conditions thal are prevailing there.
They want to divert it and they have
diverted it for this particular
purpose and they have created
this whole disorder,

That is why 1 say the Government
of India not pursuing a firm policy of
this question of reorganisation but
retracting from the position that had
taken place from time to time is di-
rectly responsible for the situation
that has been created in Assam. That
is why I say 1 want to place the
responsibility squarely on the head of
the Central Government. I hope Shri
Manubhai Pate] will at least now see
the reasons why exactly the Govern-
ment of India is responsible for that.

SHRI MANUBHAI PATEL: I am
not convinced with the arguments
given by him and, therefore, I am not
going to vote for the motion.

SHRI F. RAMAMURTI: I cannct
help people who do not want to see
the facts. But these are the facts of
the situation. That is why I say that
the Central Government is responsible
for this. If they want the unity of
this country, we have to think in terms
of winning the feelings of those peo-
ple and not only those people but all
the people inhabiting this country,
speaking different languages and all
that. It is only on the basis of the wil-
lingness of the people that the unity
of the country can be preserved, not
at the cost of the danda, not by show-
ing the danda. The Jana Sangh may
talk of the unitary form of Govern-
ment. Well, that is exactly the thing
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that will create apprehensions among
the non-Hindi speaking people be-
cause the Hindi-speaking people hap-
pen to be in a big majority. That
will be the thing that will create the
feeling of distrust among the people
of the country and will undo th= unity
of the country? Therefore, if you
want to undo the unity of the country,
you can have that, But we are not
going to tolerate that,

MR. DEPUTY-SPEAKER: Now, Shri
Hem Barua.

i AN AW (FEr) o 3Imay
AT, FOAH ATCEH T 4 7 &
g g A ¢ afar g e e gt

MR. DEPUTY-SPEAKER: |
called Shri Hem Barua. Shri
Narain may resume his seat.

SHRI HEM BARUA: (Mangaldai):
The causes and nature of the deva-
station caused at Gauhati on the Re-
public Day are too well known to be
recounted, and most Members have
given a vivid account of these distur-
bances; although I know that some
Members have given an exaggerated
picture, 1 do not want to waste my
time on the narration of these events.
But this is also a fact that although
the devastation is limited to a parti-
cular locality in Gauhati, the devas-
tation was too deep in dimension,
there is no doubt about it. This is of
the same pattern all over India; from
Coimbatore and Meerut to Ranchi 1t
is the same pattern of destructive
and divisive forces raging together
for the destruction of the country. I
think you know that the Central
Government are responsible 1o a
very large extent because they have
given a fillip to this sort of divisive
psychology in the country.

18.31 hrs.
[Surr G. 5. DurLLoN in the Chair]

have
Sheo

We say that Kashmir is an integral
pagt of India. But then why is it
that Indians from the rest of the
country are not allowed to go to
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Kashmir and buy land there? If
NEFA is part of India, which NEFA
is, why is it that we do not allow
Indians from other parts of the coun-
try to go to NEFA without a permit?
So, it is the Central Government
which is responsible for creating a
psychology of division in the minds
of the people of this country and
that is paying them dividends today.

What pains me most is this. Shri
Nath Pai was very right the other
day when he said that there were

Assamese, Bengalis, Punjabis, Mara-
this and Gujarati but there were no
Indians; he was very right when he
said like that. That dynamo of social
transformation has to be generated.
After the achievement of freedom, no
attempt has been made either by the
party in power or by the other poli-
tical parties in this country to gene-
raté the dynamo of social transforma-
tion in this country and that is why
these divisive forces are gaining
ground. Whatever that might be,
what has pained me most is the dis-
respect shown to the national flag at
Gauhati on the 26th January. That is
the most painful thing. I camnot tole-
rate disrespect shown to the pational
flag anywhere in part of this country
because.it is a national flag for the
achievement of which millions of
India from Gandhiji and Netaji down
to poor people like us have shed our
blood. If this national flag is to be
insulted like that and dishonoured
like that and descreated like that,
God ‘protect the nation. That is what
1 would like to say,

As to what happened at Gauhati
on the 26th, the Home Minister knows
it. I am very thankful to him that
he came down to Gauhati immedia-
tely. What happened on the 26th at
Gauhati was this, The flag that was
unfurled on the mast of a particular
police thana of Gauhati at Bharala-
mukh was pulled down, and the
State policemen who were there in the
police station lcoked at the sickening
spectacle with merriment and did
nothing to prevent the goondas from
pulling down the flag. Again, what
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happened when the flag was pulled
down from the medical college at
Pan Bazar which is within a few
yards of the main police station at.
Gauhati? What did the policemen.
do then? They looked on merrily at:
this sickening spectacle and did no--
thing to prevent the people from pul-
ling down the nationa] flag. This has
pained me most, and I think this has -
pained Shri Y. B. Chavan also most.
This was a deliberate and organised
disrespect shown to the national flag.

It has been said that there is deep-
seated frustration among the youths.
of the State over the question of em-
ployment. It is a fact that there is
such deep-seated frustration over the-
question of employment in the State.
There are the Central Government
installations in the State, particlar-
ly the installations under Shri Ascka -
Mehta’s charge. May I ask him
how many local youths have been.
employed in his installatioris? He has
done nothing in this regard. For this,
I hold the State Government also-

responsible. I welcomed Dr. B. C.
Roy’s statement when he was the-
Chief Minister of Bengal that any

job carrying a monthly salary of Rs,
250 or below should go to nobody
except the sons of the soil. The State-
Government has not prepared any
manpower budget in that way. That
Government should have looked into
the problem of the youths of the-
State which it has not done. This is
a very painful thing.

This is a question of fighting
against vested interests. May I say-
that vested interests are the same the
world over? Like Goondas they do
not suffer from any caste or commu-
nal divisions. They belong to the-
same fraternity, What happened was
that instead of trying to face these:
vested interests with a socialist pro-
gramme, which the ruling party or:
the Government in the State -cculd
have done, things were allowed to-
drift, and the result was the holocaust
there. This is a fact and the Home
Minister has also admitted, that on:
the 26th January, the local adminis--
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tration in Gauhati totally failed, The
Deputy Commissioner on the . spot
was one Mr. Saigal, from the Pun-
jab, What has happened to him, I
know and you know. He was present
at the Fancy Bazar where some boys
were found setting fire to a certain
place. He arrested the four boys and
put them in a van and drove. As he
put them in the wvan, twelve other
boys also jumped into the van. He
drove all of them to the police thana
and when he got down, he did not
know which were the four boys he
had arrested. So he allowed all the
four plus twelve to go away. That is
the type of man we had there. He
deserves to be President of the Gandhi
Smarak Nidhi, in Assam, noi the De-
puty Commissioner of Gauhati or any
other part of the State. That is the
type of administrator we had. It was
an Assam Minister who teld me 1ikis
-story; I heard this from Mr. Mahen-
dra Moban Chaudhuri, Revenue Mi-
nister of Assam, Therefore, I do not
“have any reason to disbelieve it

AN HON. MEMBER: He was a very
bold officer.

SHRI HEM BARUA: He was very
bold. 1 know what he did.

On 28th January, after visiting the
devastated areas, when I came and
met the Deputy Commissioner in the
company of the Minister and so many

- other leaders of Gauhati, I asked
him point-blank: “Mr. Deputy Com-
missioner, why is it that your police
force and vour civil administration
failed on 26th January? On the 28th
night, did you order any raid on any
of those houses where looted proper-
- ties might be kept and have them
rstored?” The Deputy Commissioner
looked like a helpless man and said:
“‘What can I do. 1 issued the order
on the 26th, but thé police has not
carried out my arder.” That is the
type of administrator you have there.

Shri Chavan is a bold and coura-
geous. man. He has admitted that
the loeal administration collapsed
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completely that day at Gauhati. I
congratulate him on this admission,
What is the type of polica official
we had in Gauhati? When I asked
him in the presence of the Chief Mi-
nister, ‘Tell me why is it that vour
police did not function on that day’
he said, ‘Look here, What to do. The
police force here ig inadequate.’ When
Mr. Chavan came over there, [ had
the proud privilege of meeting him.
The Chief Minister was sitting neer to
him. I asked him: “A top polica officiaj
says that the “police force is inade-
quate. Did you ascertain from the
Chief Minister if it is a fact. If it is
a fact, you should rush in with your
own people. 1 was told that the police
contingent in Assam, the Central Re-
sprve Police, is the largest in India;
possibly after that comes the State
of Jammu and Kashmir. Yet it did
not function.

There is an organisation in Assam
known as Lachit Sena. There is an
attempt to compare it with the Shiv
Sena, Both the organisations are 1e-
prehensible  organisations, with &
difference. Whereas the Shiv Sena
is functioning as an bpen organisa-
tion with an open office, open Presi-
dent and open Secretary, the Lachit
Sena functions secretly, The Lachit
Sena in Assam functions as a secret
and underground organisation. They
have circulated a paper where they
have said that they have already en-
tered intd a pact with the under-
ground Nagas and share the same
ideals,

SHRI DHIRESWAR KALITA: You
are making an alliance with the
Shiva Sena in Bombay.

SHR] HEM BARUA: Our
man has condemned that.

Chair-

As a matter of fact, we must not
wget that Assam is a strategic State,
and-all the forces of destruction have
combined there. The leader under
whose auspicious the cycle factory
was smashed, which Mr. Chavan saw
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during his visit, is nameqd Burman,
and he confessed that he belongs to
the Naxalbari group of Left Com-
munists, and he also said that he
would give a list of 11 other persons
who were with him. These people
have failed in Naxalbari. After thai,
they have shifted their headquarters
to Gauhati, and, in collusion with
the Lachit Sena which has entered
intg a pact with the underground
Nagas, have created this holocaust
there, and your Government is sleep-
ing.

The Chief Minister said that there
are certain foreign interests. I do not
know who those mysterious foreign
interests are, but there are no doubt
certain foreign interests involved in
the destruction of Assam. Besides
Pakistan and China operating through
the Naga hostiles, there is the Lachit
Sena, and there are also six persons
in Assam in the pay of the C.LA.
who get Rs. 2,000 3 month.

Then, there is a dirty attempt to
give a communal turn to these events.
I may tell you once and for all that
there is no use trying to cover upour
sins. The Hindus were as much res-
ponsible, because I have a list of
their names with me, as some of the
members belonging to the minority
community. This attempt to give it
a communal colour is fraught with
danger, because it may lead to com-
munal tension, and Assam can least
afford to have any more conflict or
tensions of that sort.

1 am thankful that a judicial en-
quiry has been ordered into this,
but at the same tfme anybody, how-
ever great or big he might be, who
is found encouraging these fissiparous
tendencies in that part of our coun-
try, or anybody who is actually en-
gaged in these operations, must be
brought under the arm of the law,
and also, in order to ensure peace not
only in that part of the country but
also elsewhere in the country the
Home Minister should summon &
round table conference of all the poli-
tical leaders, the leaders of different
organisations also, and chalk out a
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plan and programme with a determi-
nation to work it out. I know you
are in the habit of appeinting com-
mittees, but committees are an occu-
pational disease of democracy, and
our Government is expert in appoint-
ing committees, and the committees
submit reports, and the reports are
never paid any heed to.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): This
debate, though we did not want it—
we did not want it because the form
in which ang the purpose for which
it was intended was not something
with which we could agree—has af-
forded an opporntunity for the diffie-
rent sectiong of this hon. House to
have some sort ofi self-criticism as
citizens of this country, because what
has happened in Gauhati is some-
thing in the form of a warning, not
only to the Government here or to
the Government in  Assam, but I
think to all organised political
thought.

I say so because when I went there
1 saw two shocking things in my visit
to Gauhati, One was the vast areas
which were burnt down and looted.
That was bad enough. But another
shocking sight was this. I met all
the political parties, all the leaders
of political parties. I saw them in a
shocked condition—all national politi-
cal parties. I met representatives of
the Congress, the PSP—Mr. Hem
Barua himself was there—the Com-
munist Party and the Jan Sangh.
They felt shocked in this sense
that they came o realise that
this form of madness could sweep all
rational political thinking; they could
not do anything. They were rather
dazed; their mental c¢ondition was
such. They did not know how it
happened or what they should do.
That is why I say that what happen-
ed in Gauhati is a warning not only
to the Government but to all politi-
cal parties and their leaders and wor-
kers in thig country,

The adjournment motion refers to
what we did about the reorganisation
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of Assam in the last few years and
1 shall make a brief survey of what
happened in the last few months or
s0. The report of the Pataskar Com-
mission came in 1966 and a cabinet
sub-committee examined the whole
thing, I was a member of the commit-
tee which examined it and we discuss-
ed the proposals with different sections
of the peoplein Assam, particularly
the hill areas. When I took over this
portfolio in November, 1966 this was
one of the problems which I had to
tackle and I 'must say that it was a
complex problem. Possibly it will re-
main a complex problem for some
more time to come. Some persons
are in the habit of over-simplifying
these problems by saying: first take
a decision, clarify issues and stick to
them. I wish the political problems
of this country are so simple as that.
The basic point to remember is that
there are aspirations of the people of
the hill areas which had to be consi-
dered sympathetically. But any reor-
ganisation problem has to be solved
with the maximum of understanding
among the people of the concerned
State. It has always been the ap-
proach of this Government and 1
think it will have to be the approach
of any Government. Because we
have seen it and 1 hope the leaders
of all political parties will agree
with me that whenever there are pro-
blems of organisation or of language,
all political parties are vertically
and horizontally divided . . .(An Hon.
Member: Including the Congress) 1
have said so. It is a national problem,
not aparty problem. Elections were
approaching I wanted to arrive at
some unde-standing on this question,
As was very rightly pointed out the
north-eastern region is very import-
ant to us from the defence point of
view and peace in that part of the
country was the paramount consider-
ation for us. The hill areas were
in those days thinking in terms of
some direct agitation. In the Mizo
hills there were some disturbances
and wanted to show them our sym-
Pathetic understanding of their pro-
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blem. The Prime Minister visited
that area and had discussions with
them and then issued certain state-
'ments which amount to saying that
their political aspirations would be
taken into account and she said this
after consulting the Chief Minister of
Assam. As 3 follow-up action, 1
held discussions and we had very
long and, if I may say so, tortuous
negotiations. We came to a certain
understanding of the problems and
that is contained in the statement of
13th January, 1967. I take full respon-
sibility for that. Whatever it is good,
bad or indifferent—whatever it is—I
cannot say. I cannot say that 1 did
not do it: I did it. I stand by that
understanding and 1 justify it. Now
some people are saying that they are
trying to interpret it legally, this way
or that way. Even there, I must say
one fact, which is very essential. This
is a matter which was discussed
because the situation had to be faced
and some efforts had to be made in
this particular matter, I discussed
this matter with the Chief Minister
of Assam and told him categorically
that we must think of some formula
for keeping these areas together, te-
cause I was thinking that it is in the
national interests that we should try
to keep these areas wunder the um-
brella of one administration. That
was the thinking at that time, and
that is the thinking even today; if
you can succeed, it is good but if
you do not succeed we will have to
think of altermatives also. I must
say that I had suggested that we
must have some sort of federal
formula, where all these people
can git together. The Chief Minister
did not accept it; he did not reject
it either. I thought. I had hiz permis-
sion, and I reported the matter to the
Prime Minister, and I said that on
the basis of this possibly we can
carry on negotiations with the people.

SHRI HEM BARUA: Dijd Chaliha
say to you “Go ahead”?
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SHRI Y, B. CHAVAN: I had said
what I mentioned. I know why you
are asking because you want to useit
as a stick against him. Please do not
do it. I have said it; he did not ac-
cept it; but he did not reject it. That
was the factual position. I  thought
it might come, because I know and
I have gone through this politics of
reorganisation so often that silence
sometimes is presumed as consent, and
I came away. So, we had discussed
this question, and I think this must be
made very clear because whatever
tatement was made, it is said that 1
nterpret it this way.” It was not
nerely a question of interpretation;
that was the understanding on our
side: that this decision about reorga-
nisation wag taken but the form of
reorganisation was to be considered
and the question of regional federa-
tion was a proposal. I had said that
all concerned will have to sit together
and discuss these matters, if it was
to be a federation, one will have to
make efforts to persuade other people
to agree. It is not ag if I just sit in
my room and make 3 commitment
which will have to be impused on the
other people. Shri Ramamurti said
that we are trying to get out of it
and that the Assam Government is
trying to exercise Some pressure on
us. It is not true.

In May, 1967, I went to Gauhati and
I discussed this 'matter. I spent two
days there and I discussed it with all
the representatives of all possible
public shades of opinion in Gauhati,
and when I found that the opinion in
the plains area was against the fede-
ration, publicly, in a public meeting
at Gauhati, I said that there is no
question of imposition of a regional
federation on Assam. So, the question
of getting out of 5 federation does not
come now. I had made that point
very clear because when the Chief
Minister of Assam said that parti-
cularly the people of the plains were
against the federation, there was no
question of imposition of it. I made
it clear not only to the leaders of the
HLS but to other people also, I am
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on record and there is no question of
somebody trying to pressurise us now
to get out to the commitment made
at that time, It wa® in May, 1967.

ot vy fod & 7 A o s
a1 f& 13 SAad F S g, A
5% 94T ¥ q@ETT AW A,
T AT F AT AHA o |

SHRI Y. B. CHAVAN: You have
said what you had to say. Now, please
hear what] have to say. The point
is, even if we wanted to get out of it,
we could have done it at the time of
the election; in May, the elections
were over. I had gone there to per-
suade them to agree to a regional
federation. I did not go there merely
to announce it. I spent two days
there, and I think that Shri Hem
Barua can possibly stand as a witness
to what I am saying. They said,
“nothing doing” about this regional
federation, I invited him but he had
some other commitmerit. He sent me
a message saying, “I am glad you
are in Gauhati”., So, there was no
question of getting out of it now,

1 would appeal to this House that
this question of reorganisation of
Assam is a very complex problem and
we will have to treat it a5 a national
is;ue.‘ Therefore when we failed
o arrive at some understanding, even
after May, I invited all the leaders of
public opinion to come to Delhi and
take part in a round table conference.
Even that did not produce any unani-
mous results. It produced of course
the Asoka Mehta Report which s
one of the important documents
before us and which has to be
considered. I do not say it is good or
bad. One has yet to take a final
decision  about jt. Thiy 'ig very
complex problem and we have to
think about it in an objective manner
not from party point of view, There-
fore, we made an attempt to raise the
level of decision from the State to
the national level. We wanted the
cooperation of all the political
parties. At that #ime, the mover of
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the resolution who is now holding the
Government responsible for thiz and
that said, “No; we have nothing to do
with it. It is your funeral”; That
is the normal attitude they take
when we consult them on national
issues,
ot wq fowd : ww @Y fnig
A Eaam dgn wrged ¥
¥ ozg wg fadft oFff wiw &=
T1T &G1ET |

SHRI Y. B. CHAVAN: If we had
taken the decision, you could have
blamed us. But we were in the pro-
cesg of deciding a national problem
and we wanted your cooperation.
-
oft wy fomlr : 13 FAEd F TIA

¥ 9gw wY AE qor ! & qoX o7 F
fomr a1 fF = Swar #3717 foa
FE ¥ 9z ST § | T W9 AH-
&% ¥ 93 5@ & a9 w9 gasr -
T AT 9T A=A RS §

SHRI Y. B, CHAVAN: He has not
followed what I said. At that time,
no decision had been taken. This
was only a proposal put out for con-
sideration. We wanted to consult
them when we decided to raise this
issue to the national level

st 7w fomd : 13 S0 ¥
9EY ST g 4T | TW FT WG &
qre 1 S TE

& TReWTE W WY ¥
9B T A7E HraaT AgY g |

e wy femd : wa7 wEE A
i i gw & qar F@ 9 7 A7 A g
FHr AT qBAT | FW AE ¥ TEALC-
fa vy a1 &< ¥ Fa7 wraeT & 7

SHRI BAL RAJ MADHOK: Gov-
ernment accepts that the opposition
should be consulted. But the con-
sultation should be at the proper
time,
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&Y Qo gHo WY (TAT) : waY
ARIza qeere-fat aw g @ &
T AU TG FE T & F I B waie
A iaR gl s s & 5
987 A AT @I € | WA WIT A
T @T R AT AqF 1 g0 AW F
g T R

S gAATY THUQ AT AW
X § "€ 17 qAT RIA | T
o9 F FF THZAT § AT T q@F 7
F0 ®raer g 7
I am repeating again. When a final

decision of a problem is not taken,
we are consulting you and at that
thme you say, “It is your funeral”.
Now you are telling us that thig is
because of the reorganisation and so.

(st we, formlt w9 Y @A q@AT
arfgT 1)

I do not want to go further
into the details of it. As the matter
of reorganisation was referred to it
was my duty to refer to it. As I said,
this is a very difficult and complex
problem. Let us not make use of
it for any party purposes because
that will lead to further complica-
tions.

As said in reply to some questions
yesterday, maybeit is possible that
this atmosphere which was created
about the reorganisation problem
may also be resporsible for the trou-
bles that started. But I must leave
this question open because the en-
quity commission is sitting and it is
much better that they go into the
causes and examine them.

SHRI HEM BARUA: What about
the Prime Minister's reported state-
mernt in Jorhat?

SHRI Y. B. CHAVAN: The Prime
Minister’s statement was published
completely out of context and was
incorrect. First of all it was not a
statement. As a matter of fact she
made one thing clear that no final
decision has been taken in this
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matter. That was, really speaking,
the important thing, that no final de-
cision about this matter had been
taken. That particularly thing was
not mentioned at all.
ference to the Ashoka Mehta Com-
mittee’s report was put in such a
way as if the report had been com-
pletely rejected and that put the peo-
ple against us.

19 hrs.

SHRI HEM BARUA: Since you have
said that, this is in the process of
negotiation, the reorganisation of
Assam and the form it would take,
and since you have also mentioned
the Ashoka Mehta formula and all
that, we think that the Central Gov-
ernment has not come to a decision
as yet. Since the Central Govern-
ment has not come to a decision as
yet, as we understand from your
pronouncements, what business had
the hon. Prime Minister to make a
statement like that—might be a dis-
torted one that appeared in the Press?

SHRI Y. B. CHAVAN: She did not
make a statement. That is what I
am telling you about.

SHRI DHIRESWAR KALITA: Why
did she not contradict it in the Press?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): I did not
hear what the hon. Member just now
said, but I just want to clarify that I
have made no statement whatsoever.
Some people came to see me and they
engaged in conversation. Many
things were said. When they asked
me about it I said just what the Home
Minister has said to the House, that
no final decision has been taken, we
are in the process of consulting the
various points of view—they had put
their points of view—and all matters
will be taken into consideration.
Then they asked about the Ashoka
Mehta Committee Report. I said that
that will also be taken into considera-
tion but that the hill people had re-
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jected it and that view also had to be
considered. That is all that I said
and nothing beyond that.

SHRI HEM BARUA: The hon.
Prime Minister’s statement is one of
the reasons for the trouble in Gauhati,
If it was not correctly reported it was
the business of the Prime Minister to
correct it immediately. Why did
she not correct it immediately?

SHRI Y, B, CHAVAN: Sir, I do not
want another dialogue to start. It
is ‘better that I dea] with the points
raised in the speeches. This igs the
background about the reorganisation.
This question will have to be follow-
ed further with constructive thinking.
I would make an appeal to al] politi-
cal parties to give co-operation in
these matters,

Whether the Central Government
has faileg particularly in this matter
is the main question.

SHRI RANGA (Srikakulam): When
you said that the administration fail-
ed and there was no administration,
that was good enough reason to have
President's Rule there.

SHRI Y. B, CHAVAN: [ will try to
deal with that. What I said there.

SHRI NATH PAI (Rajapur): Here
also reiterated that the administra-
tion failed.

SHRI Y. B. CHAVAN: I said the
loca) admimistration had compietely
failed,

SHRI NATH PAI:T You did not
mean the Municipal Corpoartion but
the State Administration.

SHRI Y. B. CHAVAN: The words
I used are in record. I am repeating
what I have said before, This is not
the first time I have said it. 1 said
it in Gauhati itself. I had mentioned
this matter to the Chief Minister him-
self that the local administration, the
loca] machinery had completely failed
that the Collector wanted to enforce
law and order but he could not do
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that. That is a fact, In the process
of this inquiry if it is found that cer-
tain policies of the State Government
were also responsible certainly the
State Government has to face the

music. What can 1 do about it?
What comes as a result of the
inquiry. I do not know. Nobody

intends to protect anybody. At the
same time, as somebody said, Mr.
Chaliha is one of the finest pationa-
lists in Assam. I must say it. He
is working in difficult conditions

there. We must wunderstand his
difficulties also. I must not start
questioning his bona fides in this

matter, questioning the bona fides of
the State Government as such. They
were asked immediately to start in-
quiries and send investigation t~ams.
1 have got information that they hawve
appointed a special CID DSP, a
Deputy Superintendent of Poiice,
some 15 to 20 inspectors and many
sub-inspectors,

SHRI NATH PAI: These are the
guilty persons and they are going to
carry out the investigation.

SHRI Y. B, CHAVAN: Other people
have been brought in. These people
who were responsible for administra-
tion in Gauhati on the 26th have been
transferred. The D.LG., the D.SP.
and the D.C. have been transferred
ang other officers have been brought
in and they have been given the
responsibility of carrying on the in-
vestigation in a proper manner. A
large number of people have Leen
arrested, some property has been
found out and prosecutions are being
started. The judicial inquiry has
also been ordered and Justice Sen
has been appointed as the Inquiry
Officer there.

Now, Shri Madhu Limaye, while
moving his motion made one specific
charge and he said, “I charge you"—
that is why I am mentioning it—that
we had information about this trouble
of 26th January and that we T:;_ m?t

anything from here. is
?vohere jPhe gis wrong. About this
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question of reorganisation and the
poster campaign, etc., we were aware
of it and we had raised this guestion
many times with the State Govern-
ment and we had pointed out to them
that this was something very serious
and some of us have had discussion
with the Chief Minister 3lso on this
question, once or twice. I must
say that it was pointed out that pos-
sibly Gauhati city itself might be the
focuss of this trouble. So, as far as
the Central Government was con-
cerned, considering their owp as:ess-
ment of the situation, we had warned
them about the possibility of what is
likely to happen. But we must also
know that in this constitutional set-
up, when we work in such matiers,
the Centra] Government can be use-
ful ip giving them assistance advice
and many other things which we did.
But about what exactly happened on
26th January, naturally, as I suggest-
ed, had no anticipation of this exact
form of happening taking place there.
The Central Police force, whatever,
we could spare, was pesent in other
parts of Assam. If they had a pro-
per assesment, they possibly could
have made use of it by sending
police force there. As far as the
Central Government is concerned, it
will be very unfair to say that we
had any prior intimation of this parti-
cular thing happening and that we
did not do anything. Certainly, if we
had failed, I would have come for-
ward to say, “I have failed”. 1 wull
not hesitate to come and confess if
there were any shortcomings in our
thinking or in our working. There-
fore, this charge is completely un-
founded.

Then, the fact remains how these
things are happening. I wouid like
to submit for the consideration of
the House, without any excitment,
without making any allegation or
charges, that all of us have to sit up
ang make some heart-searching. Cer-
tainly there are strong views about
certain matters. But we have created
an atmosphere in this country that
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this country, which according to him

nents and take those issues to the » is the Congress Party and this Gov-

streets and create ap atmosphere of , ‘ ernment, then I oppose the mwtion.

violance and then do what we like..
Whether it is Assam reorganisation,
whether it is Hindi, whether 1t is
anti-Hindj, whether it is anything
else, we have created an atmosphere
of taking issues. to the streets and
deciding them there. The constitu-
tion can function if there is a demo-
cratic value accepted by all ¢« nverned
and the democratic value is: Think
honestly, stick to the convictions and
try to persuade the other man to
your point of view by argument.
This is the basic value on which any
democratic Constitution can functicn.
If at all anything is responsible, it is
this new atmosphere that we have
created in this country, the attitude
of resorting to violance, taking all the
issues to the streets and doing as we
like. When we create this sort of a
feeling in the country, naturally, the
younger generation become the first
target of it. When they sce that
the Ministers go on the streets and
break the law, why should not they
do so. When that sort of a feeling
comes in, how can you blame them?
If at al] we take advantage of this
discussion, it is this. Very grave
issues are at stake. What is zt stake
is something very big for this country.
Therefore we shall have to search cur
own hearts and think in completely
different terms. We have to give
priorities to things which deserve
priority in our national life. National
unity has the first priority; democra-
tic value has got the first priority in
this country.

1, therefore, would make this ap-
peal te the hon. Member Shri Madhu
Limaye, If it was his intentiun

_through this motion to invite the at-
*tention of the country and that of the
}Mernbers of this House to this parti-
1' cular aspect of the problem, then he
. has served that purpose, bul if it was
" his intention merely to take a nega-
I tive attitude and try to find a scape-
| goat for everything that happens in

DR. KARNI SINGH: On a point of
clarification. He has not answered
my quetsion. I had asked him a
very pointed question, and I would
like him to answer that. There has
been a very grave breakdown of law
and order in Assam. 1 wish to ask
him now, as I did in the course of
my speech, whether Governmeat pro-
Pose to impose President’s rule there
as they did in Rajasthan on very
much less grounds.

SHRI Y, B. CHAVAN: 1 thought
he had asked another question and
1 Was going to answer that, He had
raised some other quetsion also,

SHRI BAL RAJ MADHOK: I had
raised the question whether the Cen-
tral Government have advised the
Assam  Government to give citizen-
ship to the infiltrators from Pakistan.

This was told to us by the Ministers
there,

SHRI Y. B. CHAVAN: I shall
answer that question also. Again
this is one of the misunderstandings
that is going round in the country.
Somebody has also written to me
about it; I think some question was
also asked in Parliament and I have
already answered that, What we
have done is this. There is no ques-
tion of asking any-State Government
to give national citizenship to those
people who are infiltrators, There
is no question about it. The only
question is that there are a large
number of people in this country who
during the last twenty years have
been allowed to stay here on a year-
to-year basis, on some compassionzte
grounds. There are a largs number
of people in different States who
came over and who overstayed here
and because of their family relations
here and other human considerations,
Government, after giving carefu]
thought to the matter, have allowed
some people to continue here on a
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Year-to-year basis. It js abou: them
that we have told the State Govern-
ments to consider their cases. The
reason why we have said so is this.
If we allow some people with our
own permission to stay here without
being citizens of this country . . .

SHRI RANGA: Are they lakhs and
lakhs?

SHRI Y. B. CHAVAN: . then
they get all the advantages of citi-
zenship but they have not the obli-
gations of citizenship.

SHRI BAL RAJ MADHOK: Are
there just a few cases or are there
lakhs of such cases?

SHRI Y. B. CHAVAN: They are
not lakhs; they are just a few hun-
dreds. It is about them that we have
told the State Governments to con-
sider this question. There was
never any question of asking the
Assam Government to give citizen-
ship to those people who, against the

rules of that State without any
permission, entered that State, We
have not given any instructions

about those cases. I hope my hon.
friend is now wiser about the mat-
ter,

As regards the question put by the
Maharaja of Bikaner, there is no
question of taking over the Govern-
ment of that State under President’s
rule. That is absolutely a clear
thing. There was no constitutional
failure in that sense and, therefore,
there is no question of President's
rule there.

DR. KARNI SINGH: What happen-
ed in Rajasthan?

SHRI Y. B. CHAVAN: The hon
Member had asked me another ques-
tion which he has forgotten to men-
tion. He was asking me a very fun_-
ny question in the course of his
speech, First of all, he referred to
lack of persons and great figures
with any national stature. I have
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no answer to that, because it is

‘'quite true that Gandhijis and Nehrus

cannot be produced every ten years
in this country.

DR, KARNI SINGH: We

accept
that.

SHRI Y, B, CHAVAN: None of us
can even dream of comparing our-
selves even to one-fourth of what
they were. That is the position on
this side of the House, and possibly
that is the truth on the other side
of the House also. Nobody is born
a national leader. In future times
also there will be nothing like that.
I do not say that I do not belong
to a State. I certainly belong to a
State, who does not belong to a
State? Is there anybody who can
say that he does not belong to a
State?

DR. KARNI SINGH: I do not think
that that was my question,

SHRI Y. B. CHAVAN: Is there
any person who can say that he does
not belong to a State or to a lingui-
stic group? As everybody else does,
we all do belong to particular States.
In this country, as far as my per-
sonal assessment goes, in the years
to come, there will be leaders who
wil] have ultimately to grow out of
their State politics. Nabody will be

‘just born or dropped from the skies
‘as a national leader. So, it is no use

merely blaming each other, and say-
ing that one is only a State figure. I
belong to a State and e\fary‘body
else belongs to a State, He is fortu-
nate ip being a Maharaja, because he
was born a Maharaja.

DR. KARNI SINGH: On a point of
clarification.

SHRI Y. B. CHAVAN: I am not
yielding.
DR, KARNI SINGH:

very unfair stalement.‘
question of Maharaja here.

This is a
There is no
1 can
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also refer to him. As Shivaji the
Second, but I do not.

SHRI Y. B, CHAVAN:
take it as an insult.

I do not

In a debate, if he is prepared to
give, he must be prepared to take
also. He is a sport, a great shot, an
international sportsman. Where is
that sportsmanship?

DR. KARNI SINGH: I think he
has misunderstood my point, What
I was saying was that the vacuum
that hag been created by the passing
away of Jawaharlal Nehru has to be
collectively filled up.

SHRI Y. B. CHAVAN: Thank you
verY much for that. When You give,
you enjoy; so when you have to
take, you should not whimper.

DR. KARNI SINGH: No, no,

SHRI Y. B. CHAVAN: Anocther
thing he mentioned was about self-
defence. He was worried about what
is self-defence. Self-defence is gua-
ranteed under the Penal Code. He
knows about it as much as I do. He
wants all the rules of the game and
about self-defence also laid down.

DR. KARNI SINGH: The situation
as jt exists in Assam is an extraordi-
nary one. It is not a normal law
and order situation. The citizen must
know how he could protect himself.

SHRI Y. B. CHAVAN: If he
wants to resort to self-defence, he
has to take all the risks of self-
defence. This is the only rule of
self-defence.

DR. KARNI SINGH: What
pens When the Government
defend the citizen? Suppose
is gsuch a situation prevailing. I want
to know what constitutes self de-
fence and what constitutes’ murder?

hap-
cannot
there

. SHRI Y B. CHAVAN: On that, if
he comes over to me, I would have
a discussion with him.
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DR. KEARN] SENGH: All right.

SHRI Y. B. CHAVAN: I think I
have answered his question.

P oo wq fawd (YI) : wErw
HEI, 999 9gT 9 §F 479 9% qqOS
# fo gy ot ¥ Sy aeli ¥ Ay
Ha-sargas ag ata wE FFgw Al
¥ AATg-nwaTr $THF HEer g v
E

B

&t gaRTATE ARW ;. W%
art # vy g, 70 F X H A W@
4|

B shoufmd: S, & g @
SeaTfE A gn & qeg-awhrT &3¢
FH W WY FAT AR §L L

St TN AR T wT
aga E

ot wy fed © @Y ST ST &
9g WX GAET & IAAE ¥ 9@
far &3, gaT Y § Fam A g o
h |t TIEAT AP . qOF A
W HRET ARy &

I am keen to discuss with him also
on that problem. But thers is no
decision taken yet.

ot auy famd : T wEEw, &
®1§ grer @ E | AET F g v
qEATg 5w ¥ ggam AT Ay
& @ Sir F7% & g Wi wwmEy
T IFAT F I8N HL | FATK A1dl FY
qg 9 AT A WM, IRT AT 0T FAT
& 7g w3, wWifE 78 g A §,
TH qCE A T FTAT IART WIAT ALY
o

I 3% G AT F, T W & AT

it ®Y gAaT an, A Gar

2 fir o i TR g AR F o,
TEHAT qAA F R AR AT H
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[t 7y femd |

9 T A& AT § | gHAM WAL
wif deSeRrET aw o &
FoFFIMIAamR AT ; Af
uE g § I @i §, TR 8T
FR AR AT B a<E F avq g
wwT wifgd—aast faaerar § S
wifed | ot & v g |

WS WgRy, v 991 48 & %
wEF 13 I w1 AT e
o1, ¥T g fAT 9T 47 99 0F gETS
qr ? wene w@ERW, wEW § wEa &
IITEA. FT ATAAT 367 15 FEHT & &
T gu, a7 oF AN A9 R AW
FATHT ¥ g A AT R, I J A0
T, A www & qgrEr g ¥ few
6t wAFAT FT FroAT T+

Tz ¥« T ard) oW gL
afafe I A7 gawr = A e
%Y fer it @ 7Y ard ¥ A w2w i
aaq & @ fgewr a1 39% fou g
F WU @ g™ AT qEEE_
AgE 7 wg o1 ¥ w@mEw § "Aww
qUREFT FHET AW AT AZFEAT
TEeqT WE 78 | @Eadr § wrew
et 1 ara fawelt | qrEEwT FHE
31 w1 T @ ST Afww 13
JAEE Y A vy ¥ gH A a
T I AT K W F—T
*1¥ fa el g g BT @ o oF W
R 8, S AT &, T wAY S
TR TF qETE 27 § 1 OF www A
N WA HWE ) v
m(sﬁﬂt&)&fwaﬁ ag w8
e
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“A federal structure composed
of federating units having equal
status, not subordinate to one
another, ghould provide the basis
for this reorganisation.”

uw ag 4@ wer nur § i zEd
F g AENI AN w=w #
FEIAATE :

“Details_of the scheme, includ-
ing the subjects to be allocated to
the regional federation, would be
worked out within six months by
a committee on which all con-
cerned interests would be repre-
sented. At a later stage other
administrative units in the eas-
tern region may also join this
regiona] federation.”

a8 ag W o Tl 5w W)
g &1 IR g5 g8 a1 A 1 I
¥ gee-wwigw feum ar Tgf, wEs
vt g, wrae A fen e, s
g% for off o 9@ 91 | W AT
wga1 wga § v qE § wrfaer qwa
q T T FT AT 47 AT A qHH
¥ Aot seTeT HoEi q@T 9wl
aga ava wfafear ) T @ a1 a7 A
gz wifagr wgw TEE AW iy
&0 o 77 & wgaT g AT ) AR A
W Hgar wREr &8 AT A s

aaTE 97 fawge ek fawdm | e
#1 I g% 2w Hifay

“Federal gtructure should not
be the basis of the reorganisa-
tion of the present State of
Assam.”

7g 2 que? et awsy THY
uF, 8 A A 9@ § A qW AREL
T ¥, frod R R ¥ agw
HTgW &1 YT W | Ay A €
w7 g & Twd ?
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“We feel that the matter is of
national importance and that a
decision should therefore, be
taken after ful] consultations
with the leaders of different par-
ties in Parliament.”

g A AFRFIT H w2 §
gAY 9T 4T uATE o f§ gwenr *¥
IAWIA & GO qOT AT F I
oq AT FAY  FIA § AT ST
FIA FA F AUF ¥ gasr v waOgr
T & wAve g R m e A A
wgar § f& gurdt wawg w1 oW
IAET WIAY qIET F | AEAT A F
qvaTq, A AR GAAT KT 1 qE
sigafey Acaom s @rar fF
oy uw w4 F oo fadar g
Y qATE KT A0ET Ft IAAEr 6%
fr sy waw ¥ faenes feafa sew
g 1 A7 Ayar w°@F wme wE@AT
7 AT ¥ &7 S v ar fw A
faederar A7 awae faddr gam
a3 @Y ag faega agrd | @ 15
wre %1 faefaer & | aEeETFrAETE
T TAR At § AE A AF AT H A1
AT AT TR AT W FT AW O
TATAT AET 9gaT | wwy WY & wmgar §
f& aw @9 AT o # g
g f fredt are o Ao awen o<
AgE T TG 4 AT Fx gy oy e g W
& e oY @& § o7 @A FF@AT W
AT areer & frad agrer S At
g S wg Ot fe wo fewa
¥ wrq qwer Fifad | ag g @ o9
(-4

wa garw @ v g feoag W
IMEA G IR AT TG TER
wr e 7T 2 7 us w§ ¥ Ty
H TE 9T R A g4 T H1X
g FT GEA § | Tgiv e fRam
W Ol # g W
forar oy i e wranfea &1 wew e
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s, W fear s, SaE Ml w
AT T FA, LT AT | Tg 8 G
3T W, AR AT IEE & A
S0 W § F¥m e o )
¥ e fed¥E qg=a F aEvE e
TOF § 9T @7 I § I ¥
&Y fear | Sad g A wgr av v
g 24 Y, 26 FT F@T AT ? A
Sl W F gAwr  ger fae o,
¥ 77 w1 & fF 9w g & qEwe
™ WE F TEAz waf® Al a%
fromr Tmd % ¥, w%T s Fafad
F FEAT 9T, THfeRT FT IFA 9L
Fmfaai #¥ gemT 9, ¥ @i
AR FLT qFTT Wi 56 TH-
ardr A A 7

s wgrew, & ¥ o g
TR R G A ARIE A Jarwgr
wife Teufy e g7 wwer s &
amag g e K ow
T w&T Fg m i o ghcaron & sfs
TENEE, W4T TTH WL AT TH FT /IAAT
qrgafaa ety wrew fear ) = R
WA T FEfRE A0 w1 T
AT G HA FIA AgT TCY T o pwwr
WHR § AT THEAT g1 AGT {7 qwA

AT Y LT g1 HwAt R ot weafre
L #1 919N @ 7T famm sy
ot Toer ¥, few e Y T €

TATTH, TET AT FSUT | Wy Fardy
ZAT T AT B T 7% 7 SEQ
7 gafar oeafs W ®Y /R 8
faar) agram X qe @ g | § awiw

q wr g AfeT § o s oy
wan g 5 oaefs wman v dx
wie g ¥ faw g aw @

T ag waw ¥ forg ger gt & o oo
& forg WY Y, gfmm & fao o a§f
o< ¥ & fog o Ay wr 1 fecdgT
AIEE EAET W1 ¢ 7 g HAT WeY
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[+ =g fod ]
T J@T g gafwe  tAEr faer s
FT ga+T "wfgwTT &

rezafa wre= ¥ gera W @faam
¥ 256 gTC § AT 7L 37 77 AiG-
TR

“The executive power of the
Union shall extend to the giving
of such directions to a State as
may appear to the Government
of India to be necessary for that
purpose.”

gt FA T F}own ¥ fog
assgr W faeR sgrmr § fF ax
T W FER GfAEE R wAi
¥ wAaTT 9% | @1 ¥ a8 ST wRAr
f& Ta1 3@ @ a0F w7 fagw faar
a1 HT W Afgs # i A Al &
a1 ¥ gasar grir fw qeafy WA w
wira U sedr @ § 1 AR W
ag F IET TR FT § A1 q
AR | qg AT FT @ F P oA wE
& g fam AgY AT gAY ST
E g W ST WIT WIS FY AT A
T AE | a8 F1E wEw F ¢ T2 AGY
g5 & 11960 FT IJTEW TE A
a1 | 6T oF, T a9 9gS FAL gIAT
& o ag A A g W R 1 safey
# zA%T ¢ ATHY ¥ AT s & fA
Fa gl g | SR Far fF Ay
arfw 7 1 e FET TEHTCAIAT TS
1 FAT FAT FT FEa; (5 afqgry w1
TIGHFA FT AL A AFACH F FAAT
H @7 FF F AU gw waw agrdd Ot
% wmmr 1 wefaw mwEEeT & &
fiaes gt g A srfors swiaTaT
# g ag w77 g & 5 ¥
#TFT 3T Tge agrEr S FT AT
sRfrs wretar 1 78 waAT G 05
G # ¥ w0 ) Aoy www ¥
# wgm fF o7 A AaETH w7 AT
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7 w1 g 8 FFmr ) At g
F a7 § 49 & Fg1 Ig F qqF 9
fear T |azqvqtrﬂrw~{rqr(rq
i AT Ay BT AR THT Fg F
Iggwd 7 wrg ? fEdt F7 o gaw
Ty WA AEE ) gafRc & nmr
veara aifug 49 & wawg g1 F qgm
g 6 937 3% 9Em T FT 2 WET F AT
TE%T fTee 51

MR. DEPUTY-SPEAKER: The
guestion is:

“That the House do now adjourn”
Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.
MR. DEPUTY-SPEAKER: Those

against may say ‘No'.
SEVERAL HON. MEMBERS: No.

MR, DEPUTY-SPEAKER: I think
the Noes have it. The Noes have it.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (DR. RAM SUBHAG
SINGH): Sir, we want the votes to be
recorded.

ot 7y fewd 0 § AW A FC
gad &, IAw AfgFiT @&
MR. DEPUTY- SPEAK!R You do
not want a division?
it wq fowy : IR wo fEw
TUHETER |
SHRI S. KANDAPPAN  (Mettur):
When the decision is not challenged,
why division?
oY wy fowd : 27 ®1€ T 7§
&1 gmt ag e o whwar adi
&\ TET &1 Uy ¥ AT U FT
@R
SHR] UMANATH (Pudukkottai):
Are they challenging it?
MR. DEPUTY-SPEAKER: They

have not challenged it. They demand
the recording of the vote.
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st wy foma : fovg fraw & we?

MR. DEPUTY-SPEAKER: So, he is
raising a point of order.

st vy forrdt : Feifen foa fram
L

MR. DEPUTY-SPEAKER: 1 think
they have demranded a recording of
the vote. They have not challenged
my decision.

ot vy fomrd - 7, 7

MR. DEPUTY-SPEAKER: They
nave a right to challenge: they de-
mand the recording of the vote.

SHRI UMANATH: Under which
rule?

MR. DEPUTY-SPEAKER: I  had
announced the decision; I stick to it.
they have a right to demand a re-
cording of the wote. That is wull.

=it wy o : a7 7 AT 1Afa-
VAT HT T AET GT | |G F FAT
wfawETa F1 $=E A= I |

MR. DEPUTY-SPEAKER: There is
a difference, Mr. Limaye. Please lis-
ten to me. It is not a question of no-
confidence, They have demanded a
recording of the voting.

SHRI RANGA: Sir, this ig not the
first time that we are being defeated.
We are not afraid of finding ourselves
in a hopeless minority. But then the
point is, we must be able to ynder-
stand each other properly. (Inter-
ruption). Are you hearing me or
are you making silent comments?

MR. DEPUTY-SPEAKER: 1
listening.

am
SHRI RANGA: You can enjoy your:
self. ..

MR. DEPUTY-SPEAKER: I said I
am listening.

SHRI RANGA: My point is this.
This is not the first time that we are
being defeated in this House, We are
not afraid of finding ourselves in a
hopeless  minority. {Interruption
The Minister of Parliamentary Affairs
wants to enjoy this as a big joke, But
the point is, we must be able to un-
derstand the poeition. I have been
here in this House for a much longer
.zic than some of my friends on that
side. What we have understood is
only this: when we do not challenge
vour decision—"The Ayeg have it” or
“The Noes have it"—then we under-
stand that there is to be no formal
division. If, in spite of it, you want
to create a precedent here, I have
no objection; it will go down to your
credit.

MR. DEPUTY-SPEAKER: The deci-
sion of the vote has already been an-
nounced; it was a voice vote, There
was a demand for recording the votes.
You have already mdmitted that you
are in hopeless minority. (Interrup-
tion). So, the motion is lost.

18.34 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR DEPUTY-SPEAKER: The
House will now resume the debate on
the President’s Address.

o ML T (=) : IITSaer
oft, Tegafr & sfeemew & g9 & 9
g7OATE FT TEAT WAT § IR TG
w & g Fawgwrg |

MR. DEPUTY-SPEAKER: The hon.
Member may continue tomorrow.

19.35 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Thursday,
February 15, 1968/Magha 26, 1889
(Saka).
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